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MOST RESPECTFULLY SUBMITTED: 

1. I, D. S. Bhalerao, aged 39 years, am 

working as Scientist-II with Respondent No.6 

(State Environment Impact Assessment 

Authority - Maharashtra), and have gathered the 

required information of the facts from records, taken 

the necessary instructions, internal approval and 

have authority to file this Affidavit in reply, which I 

do on solemn affirmation and oath, as hereunder in 

detail. 

2. This affidavit to be filed was placed before 

the SEIAA-Maharashtra along with all the relevant 

documents on record, for their consideration, 

deliberation and decision.  

3. Respondent No.6 states that the present 

affidavit is filed with the limited purpose to confirm 

the non-applicability of the EC Notification 

07.07.2004 (which was an amendment to Original 

Notification of 27.01.1994) or Notification of 

14.09.2006. This was the stand already taken by the 

Environment Department after ascertaining its 

applicability. 

4. Respondent No.6 states that allegations 

contained in the OA are denied. Nothing shall be 

deemed to have been accepted simply because it 

was not dealt with or replied to in this affidavit. 

Respondent craves leave to file the detailed affidavit 

if the need is or as may be directed by this Hon’ble 

Tribunal. 
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PRELIMINARY OBJECTIONS 

5. Applicant has filed the application u/s. 14, 

18 and 20 under original jurisdiction as the 

‘substantial question related to environment’. 

[OA Page No.3, Point No.VI]. There is no mention of 

a specific cause of action per-se, in support of this 

and as to when it first arose and on which date. 

6. The cause of action as stated by Applicant, 

under “Limitation” on Page No.16, is the RTI Reply 

received by him on 19.01.2019. Other independent 

cause mentioned was that ‘Environmental Clearance’ 

was not obtained. If so, then that cause ‘first arose’ 

on 14.09.2006. 

7. The reply to RTI by itself can’t be the cause 

triggering the period of limitation and also can’t be 

the ‘substantial question related to environment’. 

The date from which the limitation period 

would be triggered is when the construction 

started way back in 05.06.2003 (when revised 

LOA was issued) OR latest when EIA Notification of 

27.01.1994 was amended on 07.07.2004 OR its 

supersession by the Notification on 14.09.2006 was 

published. All these dates are prior to even 

establishment of Hon’ble National Green Tribunal. 

The applicant did not challenge this construction 

without EC before any other forum OR Court at that 

point in time. After the passage of time of over 13 

years from the last date of Notification of 

14.09.2006, the application is barred by limitation. 

No specific cause of action is given thereafter, 

relating ‘substantial question related to environment’ 

363



 

5 

that would trigger the limitation period. 

APPLICABILITY OF NOTIFICATION 07.07.2004 

8. Respondent No.6 states that as per the 

records, the project was issued the first LOI on 

05.08.1996 and a fresh LOI on 09.08.1997. The 

layout of the scheme was approved on 25.08.1998 

and the revised LOI was approved on 

05.06.2003 for a total built-up area (BUA) of 

75603.55 m2.  

9. Respondent No.6 states that SRA issued a 

Commencement Certificate on 25.08.1998 for 

work up to the plinth level for rehab Building No.1 

wing A and B from the entire project layout of 8 nos. 

of rehab buildings, of the project. The construction 

of these wings was completed up to 7th floor and 

part ‘Occupancy Certificate’ was 20.02.2004.  

10. Commencement Certificate (CC) of rehab 

building No.5 was issued on 07.04.2004 for work of 

plinth to up to 7 upper floors. These buildings were 

constructed as per the CC. i.e., these were contained 

in the project and were an integral part of the 

project. The construction was already started and 

done up to plinth and beyond, as can be seen from 

the record. In the EIA Notification of 07.07.2004, the 

word used was “project” for the applicability of this 

Notification. Rehab and Sale, components of all 

buildings, are an integral part of the one single 

project as revenue from the sale component of 

buildings, is the basis and foundation of the viability 
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of the total project as a whole. 

11. Respondent No.6 states that the 

amendment of 07.07.2004 specified as to which 

project would need the EC in Paragraph 3(g) and 

Explanation clarified so as not to leave any 

ambiguity. The applicable criteria were only the 

footfall/population of persons >1000, investment of 

>Rs.50 Crore and sewage generation of >50 

m3/day. The total covered built-up construction 

area in m2 (non-FSI or FSI) was not the criteria 

in it, for applicability of this Notification 

(amendment) of 07.07.2004. The projects that 

had NOT come up to the plinth level, only were 

to attract the Notification and hence inter alia, 

only before-plinth projects were required to obtain 

the EC. The relevant points from Notification 

07.07.2004 are reproduced hereinbelow for ready 

reference. 

3. Nothing contained in this Notification shall 

apply to:  

(g) any construction project falling under entry 31 

of Schedule-I including new townships, 

industrial townships, settlement colonies, 

commercial complexes, hotel complexes, 

hospitals and office complexes for 1000 (one 

thousand) persons or below or with an 

investment of Rs.50,00,00,000/- (Rupees fifty 

crores) or below.  

Explanation.-  
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(i) New construction projects which were 

undertaken without obtaining the clearance 

required under this notification and where 

construction work has not come up to 

the plinth level shall require clearance 

under this notification with effect from the 

7th day of July, 2004.   

12. Respondent No.6 states that the 

applicability of criteria was applied to the ‘total 

project’ in terms of total persons >1000 and 

investment of Rs.50 Crore. It includes all the 

proposed buildings in the project as per LOI, which 

were there in it and whatever may be the 

corresponding area (as it was not at all the criteria 

in that Notification).  

13. Respondent No.6 states that the 

applicability or attraction of the provisions of the 

Notification dated 07.07.2004, to the project, was 

further clarified in the ‘Explanation’. Criteria can’t be 

considered part by part of the project or each 

singular building-wise. Individually none of the 

single buildings would have qualified in these criteria 

and would have required the EC. The applicability 

or non-applicability has to be considered and 

applied as ‘the entire project as a whole’ only. 

‘Project’ is the word used in the Notification also and 

there is no ambiguity in understanding the meaning 

of it. 

14. Respondent states that the change in the 

scope of the project which had not attracted the EIA 

Notification 07.07.2004, could have been only in 
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terms of the criteria laid down under that 

Notification. 

APPLICABILITY OF NOTIFICATION 14.09.2006 

15. Respondent No.6 states that as per 

Notification 14.09.2006, the criterion of the area was 

laid down to the new building and construction 

projects, starting from an area >20,000 m2 of the 

total covered built-up construction area including 

non-FSI and FSI (as clarified subsequently on 

04.04.2011). The projects requiring EC were 

specified as follows in Clause No.2 of the 

Notification.:  

2. Requirements of prior Environmental Clearance 

(EC):- The following projects or activities shall 

require prior environmental clearance from the 

concerned regulatory authority, which shall 

hereinafter referred to be as the Central 

Government in the Ministry of Environment and 

Forests for matters falling under Category ‘A’ in 

the Schedule and at State level, the State 

Environment Impact Assessment Authority 

(SEIAA) for matters falling under Category ‘B’ in 

the said Schedule, before any construction 

work, or preparation of land by the project 

management except for securing the land, is 

started on the project or activity: 

(i) All new projects or activities listed in the 

Schedule to this notification; 

(ii) Expansion and modernization of existing 

projects or activities listed in the Schedule to 
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this notification with addition of capacity 

beyond the limits specified for the concerned 

sector, that is, projects or activities which 

cross the threshold limits given in the 

Schedule, after expansion or 

modernization; 

(iii) Any change in product - mix in an existing 

manufacturing unit included in Schedule 

beyond the specified range.  

16. Respondent No.6 states that the project 

was consisting of total 8 Nos. of buildings and was of 

area 75603.55 m2, as per the LOI (revised) dated 

05.06.2003 from Slum Redevelopment Authority 

(SRA). The plinth Commencement Certificate 

(CC) was issued on 05.06.2003 and as of the date 

of EC Notification (amendment) 07.07.2004 the 

project had already CC. 

17. The last LOI was revised on 04.12.2015 

and the total BUA approved is 74576.43 m2. It is 

pertinent to note that as per the last LOI also, total 

built-up area (BUA) vis-à-vis the earlier LOI of 

05.06.2003, has decreased by 1,027 m2. As 

such there was no addition of capacity at that 

point in time. 

18. Even though the earlier revised LOI was 

obtained in year 2003, by the Respondent No.1 (PP) 

had started the construction of Rehab Building No. 

4, 6, 7, 2 and Sale Building No. 1, after Notification 

of 14.09.2006. 
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19. The Notification of 14.09.2006 would have 

applied when there is expansion or modernisation 

as per 2(ii). However, ab-initio, in this project, there 

was no expansion of BUA with capacity 

addition. In fact, the BUA has decreased from the 

earlier approved BUA as per LOI. As such, the 

Notification of 14.09.2006 would not apply to this 

project. The change in plan or layout, has no locus 

or criteria, in the EIA Notification 14.09.2006 by 

itself. 

20. While concluding, Respondent No.6 in 

its respectful submission states that the 

Notification of 07.07.2004 was not applicable 

to this project as it has already stated the work 

got CC for Buildings before this date. The cut-off 

date will have to be applied to the whole project and 

not to its sub-components or individual buildings. All 

the qualifying criteria as well, are also applicable to 

the project as a whole and not the individual 

components/buildings in it.  

21. Respondent No.6 had examined the 

applicability of the Notification of 07.07.2004 and 

had taken the informed decision that this Notification 

is not attracted, particularly in light of the categoric 

explanation in the Notification and the fact that the 

project had come up to plinth level before the 

Notification of 07.07.2004. 

22. Respondent No.6 states in its 

respectful submission that the Notification 

Clause 2(ii) of 14.09.2006 was not applicable 

to this project as there was no increase in 
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project BUA as previously mentioned in the LOI 

based on which construction was started and 

was completed. There was no expansion in this 

particular project after the revised LOI. 

23. Respondent No.6 states that there is no 

substantial question related to environment. 

Prior to this project, the area was a slum area. 

The environmental status of those slums was below 

environmental sustainability. As such, the SRA 

project with additional FSI was sanctioned to 

better the environment, and make it more 

environmentally sustainable. In no case, this 

project could have harmed the environment 

compared to the existing slum scenario at that 

location. 

24. The application is hopelessly time-barred. 

Other grounds and plural causes should not be 

entertained as only one cause can be entertained in 

one application as per Rule No.14 under The National 

Green Tribunal (Practices and Procedure) Rules 

2011. 

25. Respondent states that this is rare case in 

many ways. The submissions made are project 

specific and applicable to this case only, being a SRA 

project. The project site was populated with slums, 

and there were no basic environment-friendly 

features for sustainability. The LOI to the project was 

issued in the year 1996 and the plinth of the building 

was completed before 07.07.2004. The construction 

project as a part of the area sanctioned in the LOI 

dated 05.06.2003 was not exceeded even in the 
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revised LOI dated 04.12.2015. After redevelopment, 

about 1137 slum dwellers and 163 project-affected 

persons got the chance to have the basic 

fundamental right of quality shelter. 

26. The legal opinion was obtained from Law 

& Judiciary on 19.05.2017 and after that, a letter 

was given by Govt. of Maharashtra, Environment 

Dept., Re. ENV-2017 /Legai/CR-4 dated 17.06.2017 

clarifying that this project doesn’t need EC. However, 

as a matter of record, subsequently, once again a 

reference was made to Law & Judiciary on 

21.06.2017 and some other opinion was conveyed 

by L&J Dept.. 

27. Therefore, the Respondent has placed the 

entire record (NGT matter and office file) before the 

existing SEIAA-Maharashtra. This was mainly to 

decide and file the affidavit in response to the 

pending OA 56/2019(WZ) on the following points. 

None of the existing SEIAA-Maharashtra was 

Member at that point in time when the earlier letter 

was issued. After careful perusal of the record, 

the SEIAA has come to the conclusion that; 

a) there is no substantial question related to 

environment at that site,  

b) there is no damage to environment; 

particularly because the site was earlier 

occupied by slums. 

c) there is no violation of the spirit of the EIA 

Notification 07.07.2004 
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d) the total built-up construction area is not 

exceeded even after the revised LOI of 2015 

as the construction area had decreased 

e) there is a grey area regarding the applicability 

OR violation of the EIA Notification 14.09.2006 

f) the violation can be at the most, in terms of 

the actual construction area, if exceeded 

above 75,603.55 m 3 as per the LOI of 

05.06.2003. 

g) but as stated above, there is no 'substantial 

question related to environment' raised due to 

such violation. 

28. In light of the above case-specific facts, 

and pecuniary circumstances as stated hereinabove 

in detail, the respondent prays that this Hon'ble 

Tribunal be pleased to dispose of the application wi~h 

appropriate orders. 

Place: Mumbai 

Date: 17-04-2023 

13 

~ 
Respondent No.6 

0. s . G n "\ I e~ a..:o 
6c ieA~ Sl--JI. 
'E'{\"' ~ cc. o<fl--. 

Scientist Grade-2 
EMonment &'Climate Change Department 

G&wt. of Mattarashtra 
UantralaY$. Mumbai 4QQ 03~ 
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AFFIDAVIT & VERIFICATION 

I Dattatray Suryakant Bhalerao, age about 39 years, 

resident of Mumbai, that the contents of the above 

affidavit are believed to be true as can be verified 

from the records and that I have not suppressed any 

material fact. I have submitted this affidavit on 

solemn affirmation and oath. 

Place: Mumbai 
Date: 17-04-2023 

14 

Respondent No.6 
D~~~Cf ~ .J3l-Jt.i lev-Co\.CJ 
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Minutes of 258'11 Day 2 (Discussion Items) meeting of SEIA/\ held on 06111 April. 2023 

Item no. 1 

Subject- Regarding Original Applicat ion no 56/20 19 (Mangesh Mahadev Parab vs New 

Monarch Builders and Contractors & others) before Hon' blc NOT, Pune 

The entire records or the matter NOT 0/\ 56/2019 (WZ) Mangesh Parab were placed before 

the existing Members or SE1/\/\ (Respondent No. 6). The Office file. containing Law & 

Judiciary Legal Opinion and the letter issued by the Envi ronment Department was also placed 

before SElAA. Thereafter E1AA Members had detai led discussions and deliberations on the 

facts of the case. The dran or the Aflidavit to be submitted was prepared after going through 

the record. The same is approved for submission through Advocate in the matter. 

~ 
Member Secretary 

1
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Environment Department 

6th February, 2017 

t--' .S 1 J 

Submitted :- Seeking clarification on applicability of E.C. for ongoing S.R. Scheme u/s 33 (10) on property 

bearing CTS No. 7-6/2 to 8, 706/11, 706/ 14 to 16 & 706/22 of village Marol at Andheri (East), 

Mumbai - 400 059 for "Sagbaugh Sneha Sagar C.li.S. ltd." 

Ref. letter dtd. 25.1.2017 received from M/s New Monarch Builder & Contractors. 

M/ s New Monarch Builder & Contractors has submitted a letter at reference above seeking clarification on 

app:1tability of E.C. for ongoing S.R. Scheme u/s 33 (10) on property bearing CTS No. 706/2 to 8, 706/11, 

706/'it. to 16 & 706/22 of village Marol at Andheri (East), Mumbai - 400 059 for "Sagbaugh Sneha Sagar 

C.H.$. Ltd. Copy enclosed at CS No. I .,_, c;- for kind perusal. 

Briet history of the project as per letter submitted by the PP is as follows :-

a} The Slum Redevelopment scheme under reference was initially approved by SRD committee and 

LOI was issued on 5.8.1996. 

b) Subsequently t he SRD scheme was converted into Slum Rehabilitation Scheme and LOI was 

issued .:>n 9.8.1997. 

c) Fun:her revised LOI was approved and issued on 5.6.2003 for total BUA (FSI} approved - 75603.55 

sq.m. 

d) The Plinth CC was issued for 3 nos. of rehab buildings prior to 7. 7.2004 (i.e. Rehab No. 1- Wing A 

& B, Rehab No.5}. 

e) Further the scheme layout was approved with eight nos. of buildings on 21.2.2008 whete in 

plinth was completed for building no.l (Wing A & Wing B) prior to 07.07.2004. 

f) last LOI was approved and issued on 4.12..2015 for total BUA (FSI) approved 745 76.43 >~.m. 

S) As per last LOI issued on 4 .12.2015 for total construction BUA - 1,13,975.90 sq.m. 3nd the PP has 

constructed total BUA admeasuring 73026.71 sq.m. at site t ill date. 

h) When the PP applied for further approval of fungible area in the sale building, SRA has asked t !le 

PP to seek the clarification of applicability of E. C. to above scheme . 

Provisions of the EIA Notificat ion dtd. 27.1.1994 amended on 7.7.2004 :-

., 

(II) after sub-para (f), the following shall be inserted, namely :-

" (g) any construction project falling under entf'J 31 of Schedule-/ including new townshtps, 

industrial township-s, settlement colonies, commercial complexes, hotel complexes, hospitals and 

office complexes for 1,000 (one thousand) persons or below or discharging sewage of 50,000 (fifty 

thousand) lltres per day or below or with an investment of Rs. 50,00,00,000/- {Rupees fifty crores) or 

below. 

Explanation -

New construct ion projects which were undertaken without obtaining the cleoronce required under 

this notification ond where construction work has not come up to the plinth level, shall require clearance under 

this notiflcotlon with effect from the Jlh day of July, 2004. 
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: 2 : 

(iii} Any project proponent intending to implement the proposed project under sub-paras (g) and (h) in 

o phased manner or in modules, shall be required to submit the details of the entire project 

covering all phases or modules for appraisal under this notification"; 

Copy of the notification dtd. 7.7.2004 is placed below at pg nos.' ~-:6~ for kind perusal. 

Concluding remarks:-

After going through case history, it is find that 1n plinth Commencement Certificate was issued by 

the SRA on 25.8.1998 for construction of rehab building No.1 upto Plinth level. It appears that work of this 

particular rehab building No.1 Wing A had come upto 7th floor and part O.C. was issued by the SRA vide letter 

dtd. 20.2.2003. The work of Wing B of rehab building No.1 had come upto 7 th floor, part O.C. was issued by 

the SRA vide letter dtd. 20.2.2004 and full O.C. was granted on 21.1.2015. It appears that both part 

Occupation Certificates were issued prior to amendment dtd. 7. 7.2004 in the EIA Notification, 1994. 

It also appears that other than this, the PP has carried out construction as follows :-

1) Construction of Rehab Bldg. No. 5 as per CC dtd. 7.7.2004. Part OC was granted on 24.4.2006 and full 

OC was granted on 28.8.2007. 

2) Construction of Rehab Bldg. No.4 as per CC dtd. 9.8.2007 and full O.C. granted on 16.5.2008. 

3) Construction of Rehab Bldg. No.6 as per CC dtd. 24.7.2007 and full O.C. granted on 30.1.2008. 

4) Construction of Rehab Bldg. No. 7 as per CC dtd. 22.2.2008 and work is completed upto Gr. + 14111 

upper floors. 

5) Construction of Rehab Bldg. No. 2 as per CC dtd. 29.10.2007 and O.C. approved. 

6) Construction of Sale Bldg. No.1 as per part plinth CC granted on 10.12.2007. Last lOA was amended 

on 11.1.2016 and work is completed upto 13th floor of wing A,B,C & D. 

At explanation clause in amendment of EIA Notification dtd. 7.7 .2004 mentions the word "project". 

It must be noted that the LOI granted is to a SRA project inclluding Rehab and free sale buildings. SRA 

projects are integral in sense that in order to complete the project, following processes are mandatory and 

each can not exists without the other. 

1) Construction of rehab building in order to rehabilitate all the eligible slum dwellers in t hat particular 

slum project. 

2) Construction of free sale building which is mandatory to be constructed without which the project 

cannot achieve financial viability. 

In view of the above, this is felt that especially in slum projects, even if one plinth of the project I 
completed, the entire constructed area would be eligible for exemption as per explanation given under 

clause I of para 3 of EIA Notification dtd. 27.1.1994 amended on 7.7.20<'A •Encl. at CS 63-65). 

Therefore, it is proposed to send the above matter to the Law & Judiciary Department to confirm the 

above presumptions and obtain their opinion in this regard. 

Addl. Chief Secre~) :­
/ 

/ 
<;,...-

Principal Secretary (L & J.D) :-

~ 
(Vaishali Sadhale) 

Law Officer 
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' .... 

Law aod Judichuy Department 

llis reter(!nce is from the Enviwnment Department seeking guidan::e of 

this Department on the point of applicabil ity of Environment Clearance from the 

Ministry of Environment and Forests, Govemment of India for ongoing lum 

Rehabilitation Scheme under regulation 33(10) of D.C.R., 1991 on property 

bearing CTS No. 706/2 to 8. 70611 1, 706/ 14 to 16. and 706/22 of village Marol at 

Andheri (East), Mumbai for "Sagbaugh 'neha Sagar C.H.S. Ltd.'' 

2. The Environment Department has stated that, initiaiJy the Slum 

Redevelopment Scheme wa approved by the SRD Conunittee under regulation 

3 3 1 0) of Development Contro I Regulations for Greater Mumbai, t 991 on the land 

bc;.m ng CT \lo. 706,2 [(• 3, 706tl l. 706/1 ~ !<> 16. and 706/22 of \'i llage Marol at 

Andheri (East). Mumbai tor "Sagbaugh Sneha Sagar C.H.S. Ltd." and Lctrcr of 

lnlt=nL (LOI) \\ as issued on 05.08,1996. Subsequemly the 'Slum Kede' elopmem 

Sc 1eme' wa~ conv~,1ed m r ::i '"' lum Rehabilitation "'cheme' and fresh LOI under 

Sl m Rehabilitation Scht"rne wa:: issued on 09.08.1997. Layout of Lhe scheme was 

aoproved 011 25.08.1998. StJbsequentl) re\·ised LOi was approved on 05.06.2003 

f() J £oLal Buih-L p Area (RLA) approved 75603.55 sq. meters. 

3. Thereafter. on 25.0~ ! 998 the Slum Rehabilitation Authority (SRA) has 

is~ued Commencement ( e1ti 1icate for work up to Plinth kvel 1br rehab hutlding 

'\.•. 1 Wing 'A' and \Vint '13 from layout of 8 no..,. of rehab huildings. 'I he work 

ot' rehab buildmg No. I \Vinr:; A was completi!U ttpto 7th tloor ami part Occupation 

l, n Ecatc {0 C.) w~ is:.-ued b) the ._ R ' ide letter dated 20.0~.2003. Th~o· wo:-•; 

nr \\ ing B ,., . rehab b. ildtng was COtnpleted upto 7Lh i1oor and part O.f' w:::; 

j~ ... u~d on 20.0: 2004 The: Commencement CenHicatc for rehab building !'-lo. 5 

w~ • issued on 07.04.2004 f0 · \vork of Plinth to 7 upper floors. 

4. Meanv.htlt!, tbe 1\1 ni~- try of Environment and Forests. Government of I11dia 

vide Notification No. 0 .80l(E), dated 7th July, 2004 has made amendments in 

1h-.. E.m ironment Impzct As~e5sment ~otification .0.60(E). dated ~7th Januat] . 

l lN4 and thereby, inter alia. inserted sub-para (g) after sub-para (1) 0f Para 1 of the 

!''t t1fication duted 21 .C . 994 A3 per explanation given under aml:!nded prc\Visivn 

of sub-para {g) ,) [ Paru c; t Ot!\\' construction projects \<Vhi...:h \\ere undertal-..c'O 

'' i hout obtain· ng the 01~~ ranct! required u.1dcr the . 'otifi~'at ion and \\her.:: 

I I 

377



construction work has not come upto the plinth level. are requtred clearance unJer 

the Notification dated 07.07.2004 w.e. f. the date of nouficatton 

5. New Monarch Builders and Contractors. aeveloper of the Slwn 

Rehabilitation cheme under reference vide lener daLed 25.01.2017 has informed 

the Environment Department that when they applied for further approval of 

fungible area in the said building, SRA had asked rhem to seek clarification of 

applicabil ity of Environmental Clearance to this scheme even tnough the Built-Up 

Area is within the sanctioned area by SRA. The de\ eloper has ruso clarified that 

till date RA never insisted EC condition since the c;cheme \\a~ mJliated pnor to 

07.07.2004. 

6. In this background, the Environment Department ha~ stated that explanat en 

clause in amendment of EIA Noti fication dated 07.07.2004 mentions the word 

"Project". The LOI granted is to RA project incmdwg rehab and free a e 

buildings. SRA Projects are integral in sense that m order 10 complete the proJect 

following processors are mandator) and each can not c.!'<i~t without the other 

1) Consnuction of rehab building in ord(·r to 1 ehabilltate all the ehg1 :>le 

slum dwellers in that particular slum project. 

2) Construction of free sale building "hich is mandatory to be 

constructed without which the proJect ~nnot achteve finanl.ial 

viabi lity. 

In view of the above the Environment Department has drawn presumpuon 

that in slum projects, even if one plinth of the project completecl the entire 

constructed area would be eligible for exemption as per explanation given under 

clause (i) of Para 3 of EIA Notification dated 27.01.1 994 amended on 07.07.2004. 

The Environment Department has requested this Oepar:mcnt to conrirm the ~atd 

presumption. 

7. The Minjstry of Environment and Forests, Government of India, in excrc 1~r; 

of powers conferred by sub-section ( J) and clause {v) oi su:?-secuon (2) of sect1on 

3 or the Environment (Protection) Act, 1986 r/ v... clause (d) of sub-rule (3) of rule 

5 of the Environment (Protection) Rules, 1986, has issued Envl!orunent Impact 

Assessment Notitication S.0.60(E) on 27.01.1994 and thereby directed that on or 

from the date of publication of Notification in the official ga::eue. expans1on or 

12 
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modernization of any activity (if polhmon load is to exceed the existing one) or 

new one listed in Schedule-I to the said Notification, shall not be undertaken in 

any part of India unless it has been accorded Environmental Clearance by the 

Central Government in accordance with the procedure specified in the said 

Notification. 

8. Thereafter, the Ministry of Environment and Forests vide Notification 

.0.801(£) dated 07.07.2004 has made amendments in the earlier~ otification No. 

S.0.60(E) dated 27.01 .1 994 and thereby, inter-alia, insened sub-para (g) after sub­

pafa (f) in paragraph 3 of th~! Notification dated 27.01.1994. Further, new entries 

i.e. 31 and 32 are also inserted after item 30 in Schedule-f. The relevant provision 

or' Para- 2 and Para-3 are read as follows:-

2) Requirements and procedme for seeki11g e11vironmental 

clear01tce of projects :-

l(a) Any pers11n wllo desires to undertake tmy new project in 

any part of ltrdia or the expansioll or modernization of any 

existiug htrlustry or project listed ift tile Scltedu!e-1 shall submil 

an application to til e Secretary, Ministry of Enviroflment and 

Forest~. ·,ew Delhi. 

3) Yotltlng camrzined in tftis Notificalion shall apply to:-

(g) any cnJt.'itrm:tion project falling u~rder ent1y J 1 of 

Schedule-/ rr.cluding uew town.t;/lip. industria/ townships. 

settlement col!•nies, commercial complexi!s, hotel complexes, 

ltospitalr anti office complexes for 1,000 (one tlwusDJrd) 

persons nr he/ow or discharging sewage of 50,000 (fifty 

tlroujaml) liters per day or below or with an investment of 

/?.~. W,OO,OU.OOO/-(Rupees Fifty Crores) or below. 

(lz) . .. ... .. . 

EqJianation:-

(i) .Vew t:.:.m~truction projects which were undertaken 

wit/tout obtailliJtg the cleara1tce required under this 

Notijkalion, aiUI where coils/ruction work has not come 

13 
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up to the plinth level, slrall requiTe clearance under this 

notification witlt e.ffect from the 7tlt day of July, 2004. 

Schedule-/ :- List of projects requiring Enviro11mental 

clearance from the Central Government 

31. New co/lstructioll projects. 

9. From the aforesaid provisions of Environment lmpact Notifications dated 

27.01.1994 and 07.07.2004 it is clear that to seek Envirorunental Clearance from 

the Central Government is mandatory for any person who desires to undertake Eny 

new project or the expansion or modernization of any existing industry or project 

listed in the Schedule-1. The new projects are included in Schedule-! vide amended 

Notification dated 07.07.2004. As per explanation given under Para 3 of the 

Notification dated 07.07.2004, the new projects which Y.ere undertaken without 

obtaining Environmental Clc::arancc are also required to get ckarance under the 

said Notification w.e.f 07.07.2004. However, in case of ongoing projects where 

construction work has not come up to plinth level have been exempted from 

obtaining Environment Clearance under the said Notification. 

10. Tt is seen that the word 'projects' is used under clause (i) of the explanation. 

The Slum Rehabilitation Scheme includes construction of rehab buildings to 

rehabilitate a ll the eligible slum dwellers residing on the plots on which the Slum 

Rehabilitation Scheme is to be implemented and construction of sale component Lo 

be sold in open market by the developer. Thus, it can be said thal the project of 

Slw11 Rehabilitation Scheme covers the construction of rehab buildings as well as 

sale buildings. 

11. In the present matter, as stated by the Environment Department the Slum 

Redevelopment A uthority has approved the Slum Redevelopment Scheme on 

05.08.1996 and accordingly issued the Letter of Intent approving the proposed 

scheme. Thereafter, revised LOI has been issued by the Slum Rehabilitation 

Authority on 05.06.2003 for entire scheme which includes construction of rehab 

component as well as sale component. Further, the Commencement Certificate for 

work of up to Plinth level in respect of rehab building no. 1 wmg 'A' and wing 'B' 

and rehab building no. S was issued prior to enforcement of Notification dated 

07.07.2004. It is also seen that in case of rehab bwlding no.l wing 'A' and wing 'B' 

14 

380



the work up to 7th floot '"'ac; completed and part O.C. was issued before issuance 

of Notification dated 07 .07.2004. Admittedly the project of Slum Rehabilitation 

Scheme under reference was started before issuance of Notification dated 

07.07.2004 and also the work of rehab buildings up to 7th floor was completed 

before the amended provision of Notification dated 07.07.2004 came into force. 

Having considered this factual po ition and also the clause (i) of explanation 

given under Para - 3 of Notification dated 07.07.2004 it is clear that the 

condition of Environmenta l C learance as required under Notification dated 

27.01.1994 and 07.07.2004 may not be a pplicable in case of the Slum 

Reha bilitation Schemt under reference. 

12 ll would be ce!evnnt to note that L~e Ministry of Environment and forest, 

Gcwenunc:nt of India, in exercise of the powers conterred by sub-section ( I ) and 

clause (\} of sub-·ectitlfj (2) of section 3 of t"te Environment (Protection) Act. 

1986. read with claus..: td , of sub-rule (3) of rule 5 of the Environment (Protect ion) 

Rules. 1986 and m supe.r.,cssiort of the notification number S.O. 60 (E ) dated the 

27 01.1994. has pub1isJe,i ~otificarion on 14.06.2006 and thereby directed that on 

a11d from the Care of publication uf the notification, the required construction of 

ne .v projects or activitie-s Jr the e>:pansion or modernization of existing projects or 

ac.i ·1tie!> listc:J in the ~kliedde to the r.otitication rmai!ing capacity addition \\ ith 

ch -:.nge i~'1 process and or technology shall b~ underrnken in any part of India only 

atler the prior e!lvironme'ltal clearance from Lhc Ccnn·al Government or as the case 

nw~ be, b) r.he Stare Level Environment Impact Assessment Authority, duly 

C011Stlluted hy the Central Govemment under sub-section (3) or section 3 or the 

:.ad Acl. m acct•rdance "'ith ~he procedure specified in the said notilication. 

l3 Porn (2) of rhe \., ..... titication dated 14.09.200o which provide. for 

requtremenLS of prior Environmenl Clearance (EC) reads as follows:-

2. Requi1 ements of prior Environmental Clearance ( EC):- The 

following project\ nr actil'itics shall require prior environmental 

c.:learanc.: from !he concerned regulat(Jiy authority. which shall 

hcremafter refe,.~"ed to be us the Central Oov ... rnment 1'1 the Minisrry uf 

Environm~n' and FO!r.J.HS .for mailers jidling under Ca1egury "A' in the 

Schedule and at Srate levf?l the S!ate Em•irunment Impact Assessment 

15 
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Authority (SEJAA) for mallers falling under Category 'B' in the said 

Schedule, before any construction work, or preparation of land by the 

project management except for securing the land, is sLarted on the 

project or acrivity: 

(i) All new projects or activities listed in the Schedule to this 

not (ficat ion; 

(ii) Expansion and modernization of existing projects or activitie 

listed in the Schedule 10 this noti.ficallon with addition of 

capacity beyond the limits specified for the concerned sectm·. 

that is, projects or activities which cross the threshold limitS 

given in the Schedule. after expansion or m )derni=ation: 

L4. Schedule to Notification dated 14.09.2006 provides for list of projecu or 

activities requiring prior environmental clearance. The relevant clauses of ,he 

schedule reads as follows :· 

Project or Cat~gory with threshold limit ' Condition::lf 

Activity A !B 
i 

I any 

8 Building I Construction projects I 1\rea Development proj~ct~ anJ 

Townshjps 

8(a) Building and ~20000 sq. mtrs and < #(bwlt up arLa fe r 

Construction projects 150000 sq.mtrs. of I covered 

bui lt·up area# construction~ , 1 

case of factlitil.!; I 
open to the sky. t 

I 
will be ac 1\-i v 

j area) 
--

8{b) Townships and Area Covering an area 2:. 50 .......... All pr ~teet:; I Dovelopmetn Projects ha and or built up area 1 under Item 8(t ) 

::::_150000 sq. mtrs.+- shall be appra1sc 1 

I 
' 

1 as Category B I 
-

15. Thus, il is seen that clause 8 of the Schedule deals with building and 

consrruction projects and area development projects i111d tO\•\llShips. As per clau ... e 

\() 
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8(a) building and construction projects having more than 20000 sq. mtrs. and less 

that l 50000 sq. mtrs. built-up area required prior cnvironmeni.UJ clearance from the 

State Environment fmpact Assessment Authority. In case of townships and area 

de\ clopmem projects co\'ering an area of 50 hectors or more and I or built-up area 

of 150000 sq. mtrs. or more require environmental clearance from State 

Environment Impact Assessment Authority as provided under clause 8(b). 

16 In the case in hand, the Project is in respect of Slum Rehabilitation Scheme. 

l nus. prima facie it appears that the said project is covered under clause 8(b) of thc 

SL:ncdule to the Notification i.e 'TownshJps and Are<! Development Projects'. If the 

pJ.t rs un the file are to be believed, th~! total built-up areH to be constructed in Lhe 

present project of Slum Rehabilita1ion is 113975.90 sq. mtrs. out of which built-up 

atr·a of 73026.71 sq. mtrs. is already constructed on the site. till date. Since. the 

tot'll built-up area of the project is less than the threshold limits proviJed under 

clause 8(b) of the Schedu:e to_ otiftcation dated 14.09.2006, ir can l--e said tha the 

prm isions of Notification ~ted 14.09.1006 may not be attracted 1n the case of the 

present Slum Reh..tbilitation Scheme to be implemented for "Sagbaugh Sneha 

~agar C.H.S. Ltd " 

1 7 Thus; t.bere appears no legal impediment in confirming the 

presumption drawn by the depa1·tment. 

P.S. & R.L.A. (Shri. Jamadar) has seen the papers and approved the above 
0 

Vtt \V 

ho.R to Environment Department I Legal Section 

flca~~i YL~s·v· 
(Ashwini Saini) 

Depnty Secretary (Law) 

, o. 103~)0/ Ci\-iJ I ConflJ 2017/'A'Br., dated~~' 2017. 
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Tel. No. : 2279 3132 

Fax No. : 2281 3947 

To, 

GOVERNMENT OF MAHARASHTRA 

M/s New Monarch Builders & Contractors, 

B/701-705, Raylon Arcade, Ramkrishna Mandir Road, 

Kondivita, Andheri ( E ), 

Mumbai- 400 059. 

ENV-2017 /Legai/CR-4 

Environment Department, 

217(Annex), Mantralaya, 

Mumbai - 400 032. 

Date : \~06/ 2017 

Sub. :- Seeking clarification on applicability of E.C. for ongoing S.R. Scheme u/s 33 (10) on 

property bearing CTS No. 7-6/2 to 8, 706/11, 706/14 to 16 & 706/22 of village Marol 

at Andherl (East), Mumbai - 400 059 for "Sagbaugh Sneha Sagar C.H.S. Ltd." 

Ref. :- Your representation dtd. 25.1.2017. 

Sir, 

We refer to your representation dtd. 25.1.2017 seeking clarification on applicability of E.C. 

for ongoing S.R. Scheme u/s 33 (10) on property bearing CTS No. 706/2 to 8, 706/11, 706/14 to 16 & 

706/22 of village Marol at Andheri (East), Mumbai- 400 059 for "Sagbaugh Sneha Sagar C.H.S. Ltd. 

The Environment Department has scrutinized your representation wherein it appears that 

the 1n plinth Commencement Certificate was issued by the SRA on 25.8.1998 for construction of 

rehab building No.1 upto Plinth level. It appears that the work of this particular rehab building No.1 

Wing A had come upto 7r.ll. floor and part O.C. was issued by the SRA vide letter dtd. 20.2.2003. The 

work of Wing B of rehab building No.1 had come upto 7T.h floor, part O.C. was issued by the SRA vide 

letter dtd. 20.2.2004 and full O.C. was granted on 21.1.2015. It appears that both part Occupation 

Certificates were issued prior to amendment dtd. 7.7.2004 in the EIA Notification, 1994. 

Considering above facts of the case, the Environment Department has obtained legal 

opinion from the Law and Judiciary Department on presumptions of the department t hat in slum 

(SRA) projects, given t he financially interdependent nature of the project components, even if one 

plinth of the project were completed, the entire constructed area would be eligible for exemption as 

per explanation given under clause I of para 3 of EIA Notification dtd. 27.1.1994 amended on 

7.7.2004. 

Accordingly, Law & Judiciary Department has given clarification in their opinion which is 

reproduced hereunder :-
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: 2 : 

" In the present matter, as stated by the Environment Department the Slum Redevelopment 

Authority has approved the Slum Redevelopment Scheme on 5.8.1996 and accordingly issued 

the Letter of Intent approving the proposed scheme. Thereafter, revised LOt has been issued 

by the Slum Rehabilitation Authority on 5.6.2003 for entire scheme which includes 

construction of rehab component as well as sale component. Further, the Commencement 

Certificate for work of up to Plinth level in respect of rehab building no. 1 wing 'A' and wing 

'B' and rehab building no.5 was issued prior to enforcement of Notification dated 

07.07.2004. It is also seen that in case of rehab building no.l wing 'A' and wing 'B' the work 

upto 111 floor was completed and part O.C. was issued before issuance of Notification dated 

07.07.2004. Admittedly the project of Slum Rehabilitation Scheme under reference was 

started before issuance of Notification dated 07.07.2004 and also the work of rehab 

buildings upto 1h floor was completed before the amended provision of Notification dtd. 

07.07.2004 came into farce. 

Having considered this factual position and also the clause (i) of explanation given under 
Para - 3 of Notification dated. 7.7.2004 it is clear that the condition of Environment 
Clearance as required under Notification dated 27.1.1994 and 7.7.2004 may not be 
applicable in case of the Slum Rehabilitation Scheme under reference." 

Based upon the information provided by you, in view of the opinion preferred by the Law & 

Judiciary Department reproduced above, for the specific SRA project under reference above, 

Environment Clearance is not required to the extent of area approved in Letter Of Intent issued by 

the Slum Rehabilitation Authority prior to the publication of Environment Impact Assessment 

Notification dtd. 14.9.2006. This answers your request for clarification . 

Environment Department. 
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SPvt\./Engi2531KE/~iT: T.Oi 

SLUM REHABILITATION AlJTIIORI";rY 

~: ). !:>HA,'~ng/253/KE/MLILOT 
V 00 :t Griha N innan Ol!nvan . 
l:k1 1Hll . l (i.:-). Mumbai ·400 051 . 

': 

.. ... ., .. 

l J\.rchitcct S h n . J . Bh ul~1 
~·lis. Deslg:. Con ~' .t)l!•. 
L.a.'\:1111 F'aiat ... 76. l\1 a lhur a das Rc.du. 
J .... andi\'li (\\'est). Mu wl>. u - 400 0 67 

') nwnr-r " I D e\'e lopers ;\ 1 I s. Ne,;· }.ionaJ ch BuUders & Contrtclors 
La.'\'l1,J PaJace. '/ (). l\la tnuradas Roau . 
Kandivli (West). Mumbal - 400 0 67 

Sir. 

Sagbaug Snchsagar CHS . 

Sub : Re\'ised WI fo r S . R Scht:. 11,; ni plot bearing C.T.S. No . 
706. 7061! to 10 ,,. \1.lJ.,, • !/~rol at Andhcn Kurla 
Road, Andhcri (E), Mumb..u. r · 

'- ~\1~ ~ .:: 
· Ref : S RAIE ngi253/KW I MLJLOI 

By· dire~uon of CE O (SRA) this onJcc! I~· pka!>Cd to issu e ~h i:; n·vi~·-d 

letter of inte nt. to inform you that. your :lbovc propos:-.U is cons1ut:rcd and 
.. ~ principally approved for grant of 2.874 FS l {1\vo pomt eigh t se-.·cn fou r FSI 
:l • ..~nly) in a cc o rdance wit h C laus e No.33 ( l 0) and appcndix(fV) of '\.mended 
, ~ ~ 10 .C. Regula tions ou t of which m aximum FSI of 2.5 s hall b e allowed to be 

~.·~i I consumed on the Plot subjec t to the foUowmg conditio n s. 

~ 1. ' fhat you s hall r chous<: Lhc cUg1bk slum dwcllcr f. ns per t!u~ bc;t 
certified by tlt e Compei.en t /\utl10rity for r.llJow1111~ t<-r1C ll!en ts a11d s hop of 

t 
area m e nUo n ed u1 Anne::\.ut e- ll . fr ee of cost con~lnH't i ng ~he snmc as per 
speclflcallo n An nexed h crc'"'llh . 

• I I 

I' 1 , . . •: • 'I 

Ji... ,.. ~ 'r.f 
I • -Lw 
l ~ r. ... ~t.• • . lc\:. 1·-~:1 Sur·t~;or 

-
1 l 

5 JUN 2003

RE-TYPED TEXT 
FOR CLARITY
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SRA/Eng/253 /KE/r-.1L/LOI r 5 -Ju:; -zoo3 
2. That you shall register society of slum dwelJc:·s to be rehoused under 

· Slum Rehabilitation Scheme :md Project AfTected Persons (PAP) nomlnaled 
for nominator for allotments of tenements by th-::: Slum Reh3b!.litaUo:i 
AuU10Iity. 

3. That Lf required alcnb with U1c o:J1cr societies. you shall funn rt 

federation of soc.ictics so as to maintain conunon ameniUes such a~ 
internal road. street lights etc. 

4. That you sha.ll incorporate the clause in lhe registered agreement w1th 
Slum dwellers and project affected persons that they shall not seU or 
transfer tenements allotted under Slum Rehabilitation to any one else 
excepl lhe legal heirs for a period of 10 (ten) years from the date of taking 
over p ossession. williout prior permission of the CEO (SRA). 

5. That you shall provide transit accommodatlon to U1e slum dwc>IIPr:-: wit! 

requis ite amenities. 1f required to be s h ifted for construction of proposec 
building. till lhe permanent tenements arc allotted and possession is given 
complying all fonnalitics and existing a.rncnitles· shall be maintained in 
working order till slum dwellers arc rehoused in U1e proposed 
rehabilitation tenements. 

•·-· · ·,: 6?That you shall bear lhe cost of carrying ou t infraslruclure works tight 
upto the plot. and shall strengthen the existing infrastructure facility and 

r I I or provid e services of adequate size and capacity as per lhe du-ectives of 
~i A.; ... , t. the undersigned. 
:ri 'a i'f-'i ~ , p ,_ 

· ,. t:. · 7. That you sh all submit layout and gel U1c scune aonrovecl hf>fnrt­

t . l 

f-j 
J. , 
l ! 

requesting for Commencement certificate. 

8 . That you shall ma,ke provision of adequate access to U1e adjoming land 
locked plot. if any. fr.ee of cost and the same shal l be sh0wn on layout to 
be submJtted for approval on tenns and condition!> a~ may be presciibed 
by CEO (SRA). 

S. TI1at exisUng religious structu res i.e. Masjid. etc. !'hall be 
relocated/renovated by maintaining 10% of its e.x:tsUng buUt up area after 
taking NO(; from Slum dwellers society. AuU10nty. rurming masjld ami 
NOC frpm Commissioner of PoUcc . . 

1 

10. •ll•ll yuu shali tc!:>ln l the buill u~J .1: l",l nteant for ::..t~e 111 the OjlLil 

market anc buill up arcn of a chabllilntion as per the .s...illent featur~ 

Aru1exed lH:rewit.h ' 

\ 
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SRA/Eng/253 /KE/ML/ LOI 

• l 5 ~UN 2003 · 
' The salient features of the scheme arc as unCJcr: 

)'1) 

2} 

3) 

4) 

5) 

• J 
... 

· Area of plot I S lum 

A:rea of plot arrived at 
Computation of FSI 

Rehab. Component as per OCR 
33(10) (Excluding areas under 
reference stair and lift but 
inclucl!._Tlg an·a unC.e.r reference 
passages. Ba!wadl. Welfare 
Centre & Society office. 

Sale Component as per OCR 33{ 1 0) 

Rehab. Built-up area 
(ltem No. (WJ less areas uncier 
reference passages. \ V'elfare 

Centre. Balwadi. and Society Office. 

6) · ~ Sale Built-up area 

7) F.S.I. Sanctioned 

7AJ Total,Built-up area apprO\•ed 
for the scheme. 

8) No. of slum dwellers to be 
. accommodated 

9) No of P.A.P. tenements 
generated in scheme. 

1 0) Area o f unbuUdable 
reservation to be surrendered. 

11) Built-up area of D.P. Ro~d 
to be surrendered free of cosl 
to M.C.G. M. 

12) BuUl·up ar·ca pcnn\ltr·( t • 11 tlw 
Plot (Rehab. + S:1k) . 

13) fSI consumed on plot 

14) Spill over 1TIH 

: 28957.40 sq. mls. 

· 26302.92 sq.mts. 

: '14725.69 sq. mts. 

.t , 

: 44 725.69 sq. mts. 

30877.86 sq. m ts. 

: 34879.44 sq: mts 

. 2 .874 

75603.55 sq. mts. 

1 137 Nos . 

163 Nos 

Nil sq. m ts. 

: 3067.98 sq. mts. 

G5757 ::\0 SC'J . mt <: 

: 2.5 

: 98'1G.2!3 SC'J. 

L· 

l . 

1-. 
I 

I • • 
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SRA/Eng/253/lill/ML/LOI r 5 Jl . 2003 
11. That you shall get the plot l.Jounda.Jic:s demarcated and th t 
compound wall shall be consln11.:led p .. or to commencing buildlr.£! work• 
and the same sh~lJ be t:crtlficd U\ tile concerned Architect ocfo: 
requesting for (".C. bcy01.d Lll<' rHnllt lexcl to uuildi.ngs abult!u g p! 
boundary. 

12. That you shal! ac.::OlllllJOcialc: the huts ! •'tlln~ cul a.loug <h·· 
Loundary of UH' p lot dcm:l: C;:ttcci l>y ti1• · staff of 01c City s u rvey off1cc. 

13. Tit at you shaH get the plans appt ovcd for each building separately 
with due mention of the scheme of Rehabilitation of plol under D.C. 
Regulation No. 33( 1 0} and w1th Spl!cillc mention on pi m of lht"' 
rehabilitation b11ilding I tenements ft:l ::,)um dwellers and project affect . ._., 
persons that the san•e arc tor rchou:,.ut-~ of slum dwellers and proJect 
affected persons. Tenements to be allotted to the P.A.P. shall be hatched 
\\ith d ue mention Unt they are for allotment to P.A.P. nominated by thr 
Slum rehabilita tion authonly . 

14. That you shall submit the N.O.C 's as applicable fro:-n the concerned 
A.A. & C. H .E .. Dy. Ch. Eng. ( SWD). C.F.O .. n-ee AuU10nt~. Rc:lilwtly 
Authority, Ctvil Aviaho:1 /'.uUlOllly. Auuwnl)' of Defence Department. 
Aulhorlty of High Tension Power Tra•1snussion lines, BSES ltd .. Geologists 
in the office of Ute u ndcrstgncd bcfot c 1 equcsllng of Approval of plans or nl 
a stage at which it is ins!slcd upon by the concerned BxecuUve Englnecr 
( S.RA.) 

15. That you shall ~ · •hmit tht· t:•(!~':llnity bond mdclllnifylng the ~111111 
Rd1abilltallon AuthOJtly .Uld its oil teet~ ag3.inst any damage o r cl..Un· . 
arislng out of any sort of httf!ation \\"llh the· ~lum dwellers or oUlCJ'\\.'i st· J 

16. Tha t you sl?all obtrun U1c pet 1 u -·;ion for constn!Ctlon of lhc 
tempornry lra:1sH acconunodatiOt: :nnt the •)lhc•; of C E O.(S.R A.) along 
\\.'l~h the phased development progt .unm< . 

17. That you shall sub1111l •he .1\g. ~cnwn•s wilh the pholo6raph~ o! wil e 
and husband on the agru::;ncnt!' ,.,.,lh aU the dig1hlc ::;lum dwellers bcfo1 c 
requesting for Conuncncemcm Certtlicall'. And the mmw r-f th~> ·.·.1!"c o l thl: 
eligtblc occupier of hut !-hull he !!.Cot po• ctlcd wilh JOUH holcit> t or the 
tenemen ts to be alloll•"'J !n rehabtltt.tlJOil lHJtlcling 

18 111al you as 1\J clll' · ' ·' . .. • . ~ · \ •· tlt.•L the work t'S <·:t: 11cd 
Olll u!:> per ph.1St (! j.>lc;gt.tllll1ll" a:>plO\'I·d by the lllldCI"Sign.cd and \'0\l ~~ ' llJ 

subm.H regularly Cjuartr• '\" p1 • ~~IC!·S tt:po•L lo the undersigned along w1th 
photograph::. \\"tlh <:CJlllu :II•· t il.• • tl •· JHt11~x c:.:.. •~· ~~s per approved ph.lsl'd 
progrrunnw. I::vcn if tlv· Jl!Ol'rt.· ~-. • · 11.: ''"Jl"rl !,hall be submitted l>v tlw 
Archi tect st.•lin~ 1 <;ason~ lllr ri··l.t" 

I' • •,r•';IJ)J 1 ·.II ' J 

389



.. 

--

! ' 1' --:J 
SRA/Eug/253/KE/ML/LOI - :.1 - ; • 

19. TI1at cx:ist.iug designated D. P. res ervation of WSSD pumpin g 
station. M A P school $hall be got dcmarcJ.tcd from D. P. Dcptt. of 

· M _C.G.M./DILR & separate PRC's for all D. P. reservations shall uc 
prepared iJ1 U1e name of M .C.G.M. T1U obt:-ti.ning demarcatio n, Lbe 

' development of I3ldg. No. 6 & 7 abutting this reservation \Vill not he· 
I :allowed. 

I 

20. That the tenements proposed fo:- 1 ehabUHallon and tcncmcnr ~ 
proposed for P . .A.P. shaU b e shown d ts ltnc tl) on Lhc plnn lo !w forw.Hckd 

. to A.A.&. C. of concerned ward. to <1ssess the property ta.' .. 

·.21. That you shall submit the s\alement of tenements No. allotted to the 
eligible slum families in the proposed rehabilitaUun building \vJUl 

, corresponding tenements No. etc. of the transit accoiJUTiodaUon offered 
·i wtth the certification from the Architect and owner I developer at boU1 U1c 

stages of allotment of transit accommodation as well as fmal allotment o f 
· 1 tenements Ln rehabilitation b uilding for veiiflcaUon of the Additional 

.:;ollector (Enc.) for Private land. 
~ 

f· -22. That the possession of the tenements and shops shall not be 
handed over to the eligible hutment dwellers before lhe society is 

. . -registered and transit accommodation given ls surrendered and all Ute 
~ dues to the M .C.G.M./ Govt. Authorities bas been cleared. 

1i i 23. That the certificate from the concerned authority shall be obtained i 
.. j J and subqtitted before requesting pennission for occupation of U1e sale 

11 bu1ldlng whichever is earlier or \viUlin three monlhs of granting O.C.C. to 
~ llj rehabllitation building in the layout as regards verific;,Uon c .. \nicd out by 
'( Concerned Authority who has 1ssued Annexurc-Il about allotment of 

. :• tenements to eUglble certified slum dwellers. 
'!li-
:jil i4. That you shall get ri. P~ Road. set back etc. demarcated from 
~·i ~A.E.(Survey)/D.P./T & C department of M.C.GM. and tt shnU be h~ ncl~d 

' ~·er to M .C.G.M free of cost. free of encumbrances by changing 
vwnership in the name of M .C.G .M. after duly developed as per mu mc ipal 

-~ specillcatlon and c..c ruficate to that effec t s hall be obt<uncd nncl ~ubuullcd 
) 1 to SRA before asking C. C . Last 25% sale component. 

I I 
. 125. That 0 P. Reservations. P & T. L1brary Welfare Center. 2 5% 
•l . implemented WSSD pumptng station shall uc got dcllla rcatcd and 
t 1 t developed as per Municipal specifications. The s epara te PRC's for tJ1cs(· 
~ I ;developed fl'SCCVCll tvll plot~ 1:1 tl. 11:1'.1 r f . 1 r G i\' :hal! lw subllll ll ('d 
•' 1 before occupauon l O the las t 25°~ ~;tic compone nt 111 !· hen tt . 

Pt ,J . 
<...\rno'tu1: . • ! I }: J! -.\Jt.nr ~ • 'l'J .(ll • #" • ' : . : n• '·~ :.t •·:.c' • \ .. 

-
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26. · That the rehabilitation component of schem-: shall include. 

l) 926 Nos. of RcsldenUal tenements 
2) 157 No!'; nf Rcsidentl:U·ct~m-Coaullt;l <.: lai Lcncmcnts 
3) 54 No::;. of Corruncrclal tcnemci1ts. 
~) 163 Nos. ofP.A P. Tenements. 
5} 13 Nos . of Balwadtes 
6) 13 Nos. ofWelfarc Centres. 
7) I 3 Nos. of Society Offices 

27. That proportionate infrastructure development charges (Rs.5601-
per sq. mtr.) and deposit (Rs.20,000/-pcr Reha~llitat1on tenement) 1n 
Rehabilitation Component shall be paid as per the modillcd D. C. 
Regulation on and policy of S lum Rehabilitation 1\.uthorlty. 

28. That the layout recreation ground admeasuring 2065.2.0. sq. mts. 
shall be duly developed before asking for Occupa!Jon of sale buUdlng. 

.29. Tha t qn~hty 0f '::0~~!;~ .;t!::;;~ •;;crk vf uuuumg sha.ii be s tn c tJy 
"mon.i~ored by the concern Architect I Site Supervisor I Structural Engmeer 
and report on quality of work carried out shall be submitted by Architect 
every Utree months with test result etc. 

30. That Separate P. R. Cards for D. P. Road. actually Implemented 
reservation pockets. net plot shall be obtained and subrn1tted before 
asking development permission for last 25% sale b u Ut up area in scheme 

31. TI1at this le tte r of intent is 1ssued on tlt t · b1.sis of plot a~t·a c:cntlkd 
by U1e Architect and other relevant documents . In tilt:: event of chan!!c ol 
any of the above parameters. during actual s ite survey by D.I.L.R / City 
Survey Office. then sale .3.rea consurncd c.n Ute t-~iol will be adjus ted 
accordtngty so a s to keep"'' total consumption of F .S. t. on the plot \~;lhin 
2.50. 

32. This le tte r of lntcnl gives no right to :wail of extra PSI granted undt·r 
D. C. Regula tion 33(1 OJ upon bncl which 1~ n ol your property. 

33. That the Arilhmetlcal error if any revealed at any lime shal! !:e 
corrected on either side. 

34. 'n1at this lcuer o~ ipten t ~ !, ~l i be dcc:ned to h~ can"c- ll c-r~ :n r--•v ·• .... 
of lhe dtocumcnts ::.u i.J nu ll<.:<. L>· :\:d:tlt:•·t o: C.•'-\'111.; 1:' ..~ ,,. fu u t.d t , , 

fraudulent 1 mls- a ppropn.1lc.:d 
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b "' • I - .. - ~ (. u 
3~.' Titat you shall pa.y total amount of Rs.2.G5.20.000;- tow:-u ds 
deposit to be with SRA at lhe rate of Rs.20.000/- per tenement antl tot~! 

\' · · amount of R-:;.2.76.08.400/- towards infrastr 1eturaJ development chatgcs 
at the rate of Rc; 560/- per sq. mts. On th- additiOnal built-up C:Stca 
sanc11nncrl !'1 scheme ucyond L..onal pcnnissible FSI of plot. 

I 
I I 

36. ·n,at c:'\i<>ling MunicipcJ Chowk)·. Su labh Snuch tlaya. 5 Nos. of W.C. 
shall be repntred tn consulta LtOll w1th con~emcd M.C.G.H.'s omc~..- . 

I I 

Jl. DH\1 you shall I'"Y clc!vdopnwnt ch.trg~.::-, a:; per 124b f MI(&Tl' tkl 

::>cparatt.:lv lor !'ale lnul! \tp :H l' :'l ~s pc• p1 ov1s ions of MR&TP Act. 

38. 'lllat this LOI is valici for Ute period o f 3 (three) mcnths from Lhe fa te 
hereof However. if 10/\/CC ts obtained for any one building of the pro~r.cl 
then lh!s LOJ will remain valid Ull completion of eslimated pmject pericd 
J.e upto 36 months. 

39. (a) Any slum dweller held not eligible by the authority or wishing 
any change s hould make application to the compt" tt>nt :?.ufr.:;::~j· \vni.J 

support ng d..:-~~:r. cr.t-5 widun one month of issue of this leller failure to 
~~luch no claun of whatsoever nature be entertained. 

I I .... 

. , ; t · 40. That you shall not propose the d~yelopment on plots. whlch arc 
1 • Owned by private owners: unless consent of respective owners Is 
:'Jjl subm1tted or said plot are duly acquired by Govt. and duly banded over to 
~l1 society of s lum dwellers. 
i;t i . 
!1~ % 4 1. 1l1<H lhe 25% buildable reservation of WSSD. aga.In::.t portion of 
~ , WSSD reservation plot which is encumbered. wJth ::.iu m shall be de' eloped 
! ~ · in ronsuiLalion with M.C.G.M. and handed over to M.C.G.M. free of cost 
q; 1 and till then the development as said portion of reserved plot t:~ccupled hy 

t\um will nol hP a.llcwecL . 

. '1 4;. That the rcqu isi lc prt:>'11ium fo; c.-ondon:.H10il ~ ot ddkit.:ncy Jn 
· ~ "!gregating d1stancc shall be paid. 

t 

.t E. That U1e remarks from D. P. Depn. ·.>f M.C G M. for shuted location 

.'~ f destgnauons of \VSSD. pumplnt; s tatio;", and M 4 P and 9.15 mt. wide 
~ ads reflected 1n D. P . shall be obtained by taking due cognJzancc of Ute 
. ~ling Wldth of these roads and U'tclr actual locauons e.x1sting on site 
~ end t1ll this Issue ln Hnally decided in consultation with M.C.G.M. 

Utpproval to the plans for butlding No. 6 & 7 ~hall not he !1n:1tr rl In 7'1 ' , 

~~ df 9.15 mt \Vide rmtrl c: n$ per th<'u ptopvscu r<.!.thgn111enl arc tcquu cd tu 
~ qe continued the sam e shall be c.icvdopcd as pc1 Mutlictpal spccdk.lliOn!. 

t cind shall be handed over to M.C G.l\1. free ~>f cost bt·fo• c askin g OCC to 
t sf!e buildlngs m the layout. 

I 

r'-c~.,hii\SURr:~.i i /\\Jun!:'. J3\I 01 N-v. 1.1t•ra:udt Bud kr, c! ••. , I 
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t:·1. 'Dlc c:trlicr LOI i s~ur.rl under C\'Cn n n ritd. 09/QS'/!997 Is !.rc~rcd :!S 
cancdled. 

·~ 5. ' J11a t I G3 Nos. of P/.P"!; !~h :ti! he h:mc!r-:1 ovc.- to SRI\ frcr of coc;t. 

lfyot· •• :·. ~t.grcc~!!Jit' 1
A : •1 111•':-·· :1l), .-;:: ~o:;ditio::syou litO.)" sue:1~1t 

prupu::1l fo: . ~p:II<W:tl of ph1:•. C\'11' ' l 'l1Jtt~ 1 -!1 ~~.,~~IOP-L'd I' S.!. ~~parat ·· J·: 
fell t!.tch lnl!lc ' tllg. i11 co11 :ul ntH)' \'.' t lh the D. C. . Hcgulation No.33 (10). 111 the 
olficc of lhc undersigned. 

Yours faJlhfuUy. 

A k ~\<0 
• \ V' - ) \" I 

Executive Engmcer- JIJ 
S lu m Rehabilitation Authonty 

Certlft01True Copy 
· ~~ 

Jrter p. rat~ I 
Licensed SlJrveyor 

-----

-

,I 
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To, 

1. Lie. Surveyor 

~Developer 

3 . Society 

A ••• SLUM REHABILITATION AUTHORITY 

No.: SRA/ ENG/ 253/ KE/ ML/ LOI 

Date: W:.4 DEC 201~ 

Shri. Jitendra B. Patel 
Of M/ s. Aakar Architects & Consultants 
Gr. Floor, Satyanarayan Prasad Commercial 
Centre, DayaJdas Road, Vile Parte East, 
Mumbai 400 057. 

M/ s. New Monarch Builders & Contractors. 
215 Atrium, lOth floor, C.T.S. No. 215, 
Andheri Kurla Road, Andheri (E), Mumbai -
400 093. 

Sagbaugh Sneh Sagar CHS Ltd". 

Sub: Revised LOI of Proposed S. R. Scheme on plot bearing C.T.S. No 706/2 
to 8, 706/11, 706/12, 706/14 to 16 & 706/22 of village Marol at 
Andheri (E), for "Sagbaugh Sneh Sagar CHS Ltd". 

Ref: SRA/ENG/ 253/KE/MLJLOI 

Gentleman, 

With reference to the above mentioned Slum Rehabilitation Scheme 
and on the basis of documents submitted by applicant, this office is pleased 
to issue in principle approval to the scheme in the form of this Revised 
Letter of Intent (LOI) su bject to the following conditions. 

1. All the conditions of LOI issued under no. SRA/ENG/253/KE/ ML/ LOI 
dated 05/06/2003 shall be complied with except condition no. 10 
which is as under: 

10. The built up area for sale and rehabilitation shall be as per l~1e 

following scheme parameters. In the event of change in area of plot, nos 
of eligible huts elc. the parameters shall be got revised from time to 
time. 

CertifiE:d.I .. L· a Copy 

~h~ 
J~r~ B. Patel 

Licensed Surveyor 
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·. The salient features· of the s~heme are ~sunder: 

l sr. I Description Area 

I No. I In Sq. Mt. 
·-

3.00 4 .00 
----1---
13017.19 13571.11 I l. 

I ----r Plot Rrea considered for proposal 1 

----- ---·-Less-1) D. P. road ' -- --
---

-- --

-- --
-

!30 l7 19 13571.11 

8.00[ 4.00 

390ol.57l 54284.44 

5. Total Plot Area for FSCI I 

I consumption 
r---~ 

6. Permissible F.B.I. In-situ 1 

7. I Total Buil t u p area PermiSSihle1 

I 

Total 

26588. 

10419. 

16168. 

10419. 

26588. 

40 

90 
-~ 
30 

93336. 01 
. . I I m-sttu • 

rs: I Rehab BUA for FSI Purpose --~ -13604.50 i 16933.81 3053~ 
9. 1 Area under Balwadi, WclfarC3405.68TJ0094.13t-13499.81 

\ Centre, Society OffLce & Common ! 1 

Passage \ L I 

1

10. RehabCornponent 1 17010.18 27027.94
1
44038.12 

1-----'l- + - _ ..... -------i 
-~-=-~-J:ale Componen t Permissible __ 

1

. 17010. 18 27027.94 440~8.1~ 

12. 1 Total BUA sanctioned for the 3061 4 .68 l 43961.75 74576 43 

1 project l 
I 

13. , Sanctioned FSl for the ProJecL 2.35 3.239 

14. I Sale SUA permissible in-situ I 1101o.18 27027.94 44038.12~ 
:_ -- __J__ I Total BUA proposed in-situ 15. I 30614.68 I 28551.95 59166.63Cj 

16. I Sale BUA proposed m-situ \17010.18: 11618.14 28628.32 

Additional Conditions: 

1. This LOI is issued on the basis of documents submitted by the 
applicant. If any of the document submitted by Architect I Developer 
/Society or Owner are proved fraudulentfrojsappropriated before the 
Competent Court/ HPC and if directed by Competent Court f HPC to 
cancel the LOI, Lhen the LOl ts liable to be cancelled and concerned 
person/Society /Developer J Architect are liable for action under ,·e rston 
provision of IPC 1860 and Indian Evidence Act. 1872. 

• 
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SRA/ ENG/ 253/KE/ML/LOI 

2. Details of land ownership:-
As regards the ownership the same vest with MCGM. 

3. Details to access: -The plot under reference is deriving access through 
45.70 mt., 18.30 mt., 12.20 mt., wide D.P. Road & 2 nos. of existing 
9 .15 mt wide D.P. Road. 

4. Details of D.P.Remarks :-As per D. P. Remarks the plot under reference 
is in special Industrial I-3 zone, affected by widening of 18.30 mt. wide 
D. P. road & affected by Municipal Primary School and W.S.S.'D. 
pumping station. 

5. The Amenity Tenements of Anganwadi shall be handed over to the 
Woman and Child Welfare Department, Government of Maharashtra as 
per Circular No. 129. Welfare Centre, Society Office as mentioned in 
salient features condition no.3 above shall be handed over to the slum 
dwellers society to use for specific purpose only, within 30 days from 
the date of issue of OCC of Rehab I Composite bldg. banding over I 
Taking over receipt shall be submitted to SRA by the developer. 

6. The conditions if any mentioned in certified Annexure-11 issued by the 
Competent Authority, it shall be complied and compliances thereof 
shall be submitted to this office in time. 

7. The Developer shall rehabilitate all the additional hutment dwellers if 
declare.d eligible in future by the competent Authority, after amending 
plans wherever necessary or as may be directed. 

8. The Developer shall complete the rehab component of project within the 
stipulated time period from the date of issue of CC to 1st rehab building 
as mentioned below:-

Plot area up to 4000 sq.mt. ---+ 36 months. 
Plot area between 4001 to 7500 sq.mt. -+ 60 months. 
Plot area more than 7500 sq.mt. -+ 72 months. 

In case of failure to complete the project within stipulated time 
period the extension be obtained from the CE0 I SRA with valid 
reasons. 

9. The Developer, Architect shall submit the duly notarized Indemnity­
Bond on Rs.220 I- non- judicial stamp papers indemnifying the Slum 
Rehabilitation Authority and its officers against any kind of dispute, 
accident on site, risks or any damages or claim arising out of any sort 
of litigation with the slum· dwellers j property owners or any others 
before lOA in a prescribed format. 

10. That you shall submit compliance as per circular no. l54. 

,. 

.. 
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SRA/ ENG/ 253/KE/ ML/ LOI 

11. The lOA/Building plans will be ·approved in accordance with the 
modified Development Control Regulations and prevailing rules, policies 
and conditions at the time of approval. 

12. That proper safety measures like barricading, safety net etc. shall be 
taken on site during construction work as maybe necessary depending 
u pon the type of work and the developer along with their co::-tcemed 
technical learn shall be solely respons ible for safety. 

13. High Rise Rehab Building: 

a. That you shall appoint Project Management Consultant with prior 
approval of Dy.Ch.Eng. (S.R.A.)/E.E. (S.R.A.) for implementation 
I supervision/ completion of S.R. Scheme. 

b. The Project Management Consultant appointed for the scheme 
shall submit quarterly progress report to Slum Rehabilitation 
Authority after issue of LOI. 

c. That the developer shall execute tri-partite Registered agreement 
between Developer, Society & Lift Supplying Co. or maintenance 
firm for comprehensive maintenance of the electro mechanical 
systems such as water pumps, lifts, etc. for a period of ten years 
from the date of issue of Occt.1pation Certificate Lo the 
Reha bilitation I Composite building. 

Entire cost shall be borne by the developer and copy of the 
registered agreement shall be submitted to S.R.A for record 
before applying for Occupation Certificate including part O.C 

d. The third party quality auditor shall be appointed for the scheme 
with prior approval of Dy. Ch. Eng. (S.R.A.) I E.E. (S.R.A.) for 
quality audit of the building work at various stages of the S.R. 
Scheme. 

e. That the developer shall install fire fighting system as per 
requirements of C.F.O. and t<,> the satisfaction of this department. 
The developer shall execute tri-partite Regis tered agreement 
between Developer, Society & Fire Fighting equipment supplying 
Co. and/ or maintenance firms for comprehensive maintenance 
for a period of ten years from the date of issue of occupation 
certificate to the building. 

Entire cost shall be borne by the developer and copy of the 
Registered Agreement shall be submitted to S.R.A for r ecord 
before applying for Occupation Certificate including part O.C. 
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f. That the structural design of buildings having height more than 
24m shall be got peer reviewed from another register~d 
structural engineer I educational institute. 

14. That you shall submit the NOC from CFO before granting plinth C. C. to 
Rehab building no. 3 & Rehab buildin g no.7. 

15. That you shall submit NOC from Ch. Eng. (M & E) before granting 
further C.C. to building under reference. 

16. That you shall submit the NOC from Police Commissioner before 
granting C.C. to Religious structure. 

17. That you shall submit the NOC from CFO before grant of CC to sale 
building under reference. 

18. That you shall submit the NOC from the Electric Supply Co. and N.O.C 
from C.F.O before approval of plans of electric sub-station. 

If applicants Society I Developer j Architect are agreeable to all the~e 
conditions, then may submit proposal for approval of plans separately for 
each building, in conformity with the modified D.C. Regulations of 1991 m 
the office of the undersigned within 90 days from receipt of this LOI. 

(Hon'ble CEO (SRA) signed dated 09/ 10/2015) 

Certified Trua Copy . . . 

"'VA~ 
J~r~ ~ ?atel 
Li~en . · ~ •· ·.;;;:yor 

.. 
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Annexure 5: 

Buildings lOA approval C.C. granted Amended o.c. Remarks 

lOA granted 

Rehab no. I Wing-A (Gr. + 7 upper) 25/08/98 20/02/03 Part O.C. granted 

SRA/ENG/ 169/KE/MU AP 25/08/98 

Rehab no. I Wing-B (Gr. + 7 upper) 2 1.01.1 5 Full OCC granted 

SRA/ENG/ 169/KE/ML/AP 

Rehab building no. 2 (Gr. + 7 upper) (Gr.+ 7 10/6/08 O.C. approved on dt. 

SRNENG/ 1996/KE/ML/ AP 29/ 10/07 upper) 08/07/l3 but not 

10/06/08 issued. 

Rehab building no. 3 (Gr. + 7 upper) lOA lapsed. Fresh 

SRAIENG/ 1997/KE/MUAP 29/10/07 building plans are 

submitted for 

approval. 

Rehab building no. 4 (Gr. + 7 upper) 09/08/07 16/05/08 O.C. granted 

SRA/ENG/ 1955/KE/MUAP 09/08/07 

Rehab building no. 5 (Gr. + 7 upper) 07/07/04 22/07/05 28/08/07 O.C. granted 

SRA/ENG/ I 099/KE/MU AP 07/04/04 

Rehab building no. 6 (Gr. + 7 upper) 24/07/07 30/0 1/08 O.C. granted 

SRA/ENG/180 1/KFJMUAP 20/07/07 

Rehab building no. 7 (Gr. + 7 upper) 27/04/ 15 09/ 12/ 15 Amended lOA 

SRA/ENG/2022/KE/MUAP 29/ 12/07 comprising of Gr. + 

17th upper floor. 

Sale building no. I 08/ 11/07 Part plinth Last Work in progress. 

SRAIENG/ 1998/KEIMUAP C.C. granted amended on FCC for wing A, B, C 

on 28/03/ 13, dtd. ll-01- & D up to 13111 floor 

2016. granted on 01/03/ 16. 
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Tel. No. : 2279 3132 

Fax No. : 2281 3947 

To, 

GOVERNMENT OF MAHARASHTRA 

M/s New Monarch Builders & Cont ractors, 

B/701-705, Raylon Arcade, Ramkrishna Mandir Road, 

Kondivita, Andheri ( E ), 

Mumbal- 400 059. 

ENV-2017 / legai/CR-4 

Environment Department, 

217(Annex), Mantralaya, 

Mumbai - 400 032. 

Date: /06/2017 

Sub. :- Seeking clarification on applicability of E.C. for ongoing S.R. Scheme u/s 33 (10) on 

property bearing CTS No. 7-6/2 to 8, 706/11, 706/14 to 16 & 706/22 of village Marol 

at Andheri (East), Mumbai - 400 059 for "Sagbaugh Sneha Sagar C.H.S. ltd." 

Ref. Your representation dtd. 25.1.2017. 

Sir, 

We refer to your representation dtd. 25.1.2017 seeking clarification on applicability of E.C. 

for ongoing S.R. Scheme u/s 33 (10) on property bearing CTS No. 706/2 to 8, 706/11, 706/14 to 16 & 

706/22 of village Marol at Andheri (East), Mumbai -400 059 for "Sagbaugh Sneha Sagar C.H.S. ltd. 

The Environment Department has scrutinized your representation wherein it appears that 

the 1st plinth Commencement Certificate was issued by the SRA on 25.8.1998 for construction of 

rehab building No.1 upto Plinth level. It appears that the work of this particular rehab building No.1 

Wing A had come upto 7th floor and part O.C. was issued by the SRA vide letter dtd. 20.2.2003. The 

work of Wing B of rehab building No.1 had come upto 7th floor, part O.C. was issued by the SRA vide 

letter dtd. 20.2.2004 and full O.C. was granted on 21.1.2015. It appears t hat both part Occupation 

Certificates were issued prior to amendment dtd. 7.7.2004 in the EIA Notification, 1994. 

Considering above facts of the case, the Environment Department has obta ined legal 

opinion from the law and Judiciary Department on presumptions of the department t hat in slum 

(SRA) projects, given the financially interdependent nature of the project components, even if one 

plinth of the project were completed, the entire constructed area would be eligible for exemption as 

per explanation given under clause I of para 3 of EIA Notification dtd. 27.1.1994 amended on 

7.7.2004. 

Accordingly, law & Judiciary Department has given clarification in their opinion which is 

reproduced hereunder:-
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" In the present matter, as stated by the Environment Department the Slum Redevelopment 

Authority has approved the Slum Redevelopment Scheme on 5.8.1996 and accordingly issued 

the Letter of Intent approving the proposed scheme. Thereafter, revised LOI has been issued 

by the Slum Rehabilitation Authority on 5.6.2003 for entire scheme which includes 

construction of rehab component as well as sale component. Further, the Commencement 

Certificate for work of up to Plinth level in respect of rehab building no. 1 wing 'A' and wing 

"8' ond rehab building no.5 was issued prior to enforcement of Notification dated 

07.07.2004. It is also seen that in case of rehab building no.1 wing 'A' and wing '8' the work 

upto fl' floor was completed and part D.C. was issued before issuance of Notification dated 

07.07.2004. Admittedly the project of Slum Rehabilitation Scheme under reference was 

started before issuance of Notification dated 07.07.2004 and also the work of rehab 

buildings upto t h floor was completed before the amended provision of Notification dtd. 

07.07.2004 came into force. 

Having considered this factual position and also the clause (i) of explanation given under 

Para - 3 of Notification doted. 7. 7.2004 it is clear that the condition of Environment 

Clearance as required under Notification doted 27.1.1994 and 7.7.2004 may not be 

applicable in case of the Slum Rehabilitation Scheme under reference." 

Based upon the information provided by you, in view of the opinion preferred by the Law & 

Judiciary Department reproduced above, for the specific SRA project under reference above, EC is notrequird.::n•;::;•; t:;rifi::,__ ~~ ;,._ LO I 

~ ~ ttt-o~ - ~o& 

(Satish M. Gavai) 

Addl. Chief Secretary, 

Environment Department. 

.. 
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SL ~~ REHABl.LITATJON AUTHORITY 

No -SRA 1 ~I c"' e-1 lo~l ~ P(/ Af' /11 ~ 
5th floor, Gnha Nirman Bhavan, 
Sandra (E}. Mumbai 400 05! 

To 

Shn V:ka=' Dace 
.1,-40 l. Laxmikan t, S Keer Road, 
Off T. Kacaria Murg, 
Opp. Kakad [ndustrtal E:f\rate, 
Mah1m,Mumba1 400 0 l6 

Dace: 2 0 MAR Z003 

Sub:- Part Occupauon permission co occupy the completed 
Rehabilicatton No. l Win-A on plot b~aring CTS No. 706, 
706/llolO known as Sagbaug Sneh~agar CHS at Marot 
Andheri. Murnbai . 

. 
Ref: - You:- lerter: SRA/Ch.E/169/KE/Pl/AP dr:d:. 

Janu~u-:.r 2002 ·• • t 
?ls: _..._ 

Gentleman, 

The pan: deve!opme!'lc work of bldg. No.1 (Wing-A) on above referred 
plot as shown in red colour on che plan submitted by you dtd 21/1/2002 
completed under supel'"Vision of Shri Vikas Date of Shreeya Serv1ces Pvt. 
Ltd. L1cens~ No.CA, 83!7639 Site Supervtsor Shn Sudhakr 
S~nkLt !Ltc S/ 314/ SS-If) and Structural Engtnccr, Shn Rege &. Associates 
(Ltc Nu.STR/ 3l may bt' m.:cupred on the iollo'l.vtng t:ondltJons 

LJ Thar this permisston is granted for 15 ' to 7 lloors i.e. for 42 Nos. of 
Res. tenements, l Balwac:ii, 1 Welfare Centre & 1 Societv Office . 

?) That all the pend g layout and LOI/[OA cond1tions .shall be cut~ 
complied With before askl.""l.g ace for the fun.~er Reha.b Buildings or 
sa!e bid;. an thC' schr:ne ~ h . .:hever is earlier. 

JJ 

4) 

That the CHS -s.hall be formed for bldg. under reference and 
registered befon: asklng for BCC. 

That Lhe paym~nt of e.xtra water charges, extra 2r0und renr. 
sewerage charges and Assessment Charges if any payablt: r:o MCGM 
shall be paid before applymg for water connection. 

-
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5) That you shall add the condition in the agreement with 
dwellers that they shall not transfer or sale the tenements allotted 
under SRA scheme to any one else except to legal heirs of the 
eligtble slum dwellers for a penod of tO years from the date of cakmg 
over the possesston and shall dtsplay the board on site to that effect. 

6) That you shall allot the tenements to the eligible slum dwellers only 
as per the list submitted by you. 

7) That the necessary arrangement for disposal of storm water shall be 
made in consulcauon "-'lth EE!SWD) WS MCGM wtthin 3 months or 
before on set of monsoon whichever 1s earlier and compleuon 
cero11cate from srud departmer.t shall be obtamed. 

9) The completion cernficate from EE (S.P.) (P&D) of MCGM for septic 
tank shall be obtru.ned and subuutted to this office w1th1n 3 months 
from occupaoon pernuss10n 

10) That you shall construct compound wall before askmg OCC co. 
Rehab. Bldg abucnng ·compound wall or occupation to 1st Sale 
Bldg. m scheme 

l 1) Tha separate PRC for ama!gamated plot shall be submitted before 
askmg approval w lase .25% sale m scheme. 

12) 

13) 

That you shall execute che lease agreements wtth MCGM berore 
askmg OCC to last Rehab. Bldg. m scheme. ) 

\. 
That you shall get the demarcat:on of D P Road and shall hand over 
the D.P.Road area ro MCGM before askmg CC to last 25% Sale 
Component m scheme. 

Yours faithfully, 

- ~(74'---­
Execuuve Engmeer (III) 

Slum Rehab1litation Auilioncy 
.. 
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z·o MAR zona 
Assistant Municipal Comrnissioner {K/ EJ Ward 

2) AEWW{K/ E) Ward 

3) AA&C (K EJ V• ard . 

.!J H.E of .\lCGM 

5) Add. CoiJector (SR-\) 

V~ Dt!velopt:r 

Por information please 

. .. 

- t. ~ "~.s+-1 
~ 'lfY)> 

Executive: Engineer (IH) 
Slum Rehabilh.ation Authonty 

• 
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\. 

·, 
\ .. 

To, 
Jatin Bhut;.l (!..~.) 
of M/ s. Design Concrrl s, 
L8xm i P<'l l;l n n'. 
76, MathunHI<ts l~o;td, 
Kandival i (W). Mumb;li -400 ()()7. 

Slum Rchtlbdit<ltlon /\111 1\,q· ll i' 
5th Floor, Griha Ntrman Bhavan. 

Sandra (East), Mumbat 400 OS I Fax· 022· 2659045 7 
Tel: 022-26590519/0405 I t 879 I 0993 

E-mail· info@sra.gov in 

No. SIV\/ENC/lO(J<l;h.l·, / i'-.11. \1 1 

]);)!(': 

Sub . 1:1111 <>.<'.<' fn1 l~l-il;dl 1>\tli<llllg nn.5 lltHicl' S. l ~. S1 llt'l l ll' till jlilll 

i><';mng C.T.S. Nos. 70(>.706/ I to I 0 or vil lage M<lrol. ;tt i\ncllwt·t 
[l·~rlSt). in r-.:;1-: w::~rd, Mumhai . 

Sir, 
The rlnTiopmen t \\Ork or l~ch;.lb build ing No.;=) cnmp t'ISltl!.! nl 

ground+7 urp(T lloors on r:1b0\'(' rd('rr('cl plot cornplctccl under th<' 
su pervtston or Sh rt. ,]Hlin Bh u 18 or M Is. Design Concepts hil\'i ng 

L.S. No.B/ 2 J <1 / U:-', ~~ nwr ur8l l~nginccr Shri. Mu kcsh J\u mar or M Is. ,.let\· 

Sh ree Krishn;1 h;:wmg Lir.No.STR/M/103 ancl Site supcn·isor Shri. 1).C. 
Parikh having Lie. No. P/n/J-42/SS. I. mm· be occupi('cl on !'ol lcm·ing 

conditions; 

1) ThH 1 1 h ts perm iss ion 1:---. gmn 1 t'd !'or HO l~cha h. 1 t•ncnH'n 1 s in l~dl;d > 

building no.;=) rrom C't~· . tn 7 upp<'r llnots in ~tddttton to ~ll Ni>~ nl 

Rehah l<'llrlllf'lliS. ror \\'hich p<lrl occ hC!S })('('Jl gr·;lnlC'c! l)tl 

21 ;o-+ 1 2onc>. 

2) That Hl l 1hC' pending LOI. Lmotlt t~- 10/\ CO!Hittions shrill })(' t ntnplwd 

with bdnrC' :-\sk ing OCt'Upatinn f'qr the SHk build ing. 

3) That 1 he pHymcn t of l·:xt n1 wa1 ('!' chHrge-s. St'\\'tTagc ch<lt-g<·:-. illH I 

Assessm,.nt ch~rgr·s. ir nn_, . .shall he patd bdorr (lSking nn·up:llinn lo r 

Sak htttlding 
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4) Thr-11 \'otl shrdl Hdd the c:ondilions in the agreenH'nt ,,·ith the slum 

dwellers lhr.tl lhn· shall nol tnmsfc'r or sAle thf' tt'nt'mcnts ;lilolll'd 

unclc'r S.l~. Scheme' to rlll\' on<' chc except 10 lcg;li heirs. ror ;.1 JWrilld 

oJ· ]() _\1',11"' imlll lh<' cl;.llt' ol' l;tking 0\'('J" I he j)OSSC'SSiOil. 

5) That tlw l<c·h<th tcJH'11H'I1h sh;~JI be <lilotted to Jhc cligil>lc slum 

dwellers onl:--· as rwr the l ist sullmitlcd b\' )'OU and 1hc possc~si011 nl 

the l~f'h;.il) lc'ncm<'nls lo eligible slum d\\'C'IIcrs sh;lil lw cntil"i<'<l ]l, 

ARS (SI~;\). 

6) That the :-:~grccmcnt for rlispos:-11 or storm waLcr shall lw 111~Hit· in 

consull<llion \\ith 1-=:.E. (SWJ)), MCGM Hnd till thHt tinw tHTc:-.s;tn 

arrangf'mcnt for dispos<li of s1 orm ,,·ntcr shnll be clone <11 sill'. 

7) That ,·ou shall suhmit scranltc P.J~. Carel ror sul)di' Hic·cl 

amfllg;.lm;Jtion rlnls IJnclcr lhc sclH'IllC' ])('l'orc rlpph·ing lot C.C. In 1;1<...1 

25°o s:.Jlc f~.U.A. 

8) ThRt \'Olt '>hnll ol>tnin St'j)i-Hrlt(' ,,_I<. C;.trcl ror Ccl<'h suh<li\ tdc·d n·h;lh 

and S<llc pint \\'ilh tl1llt;Jtinn entries of I~UA constnJctt'd thc·f'('(ltl 

before <lj)pl\'tng lor s;lic OCC. 

9) That \·ou shall get D.J>. 1-<o<~cl. setl><lck etc. clrmarccltcd lrom :\.1· .. . ' 

(Survey) I D.P. I T &. c clt' pelrlrnent or MCCrM free or cost. l'rt'(' nr 
encunrbranccs by changing ownership in thC' nr1nw or MCC;tv1 nlln 

dul_v dc,-clopccl ns per municip<~l specification and ccrtil'w<ll<' In tht' 

effect sh<lll lw ohli1incd <HHI submitted to SI<A hdnrc :-1sking ().(' fll 

last 25°o s~1k component. 

10) That J).J1. J'<'S<'JY~ltions. 11('\:.T. Lilm·ll'\' Wcil.<lJT <..'<"ntrl' . .2.)"., 

implctnl'ntccl WSSI) p111nping sL11ion sh;tll bt' got clt·m:ltt':tl!'cl •111<1 

devrlopccl ;):-, j)('l' Municip;li spccil'intlions. The S<'j)Clnlt(' fli~C rnr lht'SI' 

dcvc lopnl tTS<'IYcttion plots in the l1<111H' ol MCC~M slwll IH' :..ulllllltl('<i 

befon· tH cup;.ltinn to the l<tsr 2~0 ~· sHic' component in scrwmc 

11) That the 2S0 o huilclahlc reservation or WSSI), Hg<ltnst portion ol 

WSSD, ag8insl port ion or WSSD n·ser.·ation plot \\'h wh IS 

encumlwrecl "'ith slum shall be clr,-rlopcd in consu lt;ttion ,,.llh 

MCGM and hHndccl m-cr to MCGM rrcc of cost nncl till 1 h"n the 
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, 

developm<•n t or satd port ion of reserved plot occupied by slu rn will 1101 

be aJJowed 

12) That the rcm1-1rk from c.omprl<·nt t-1uthorit\· for CI~Z & MI~PI )f\ 

aJongwith 11 s < omplmrH'<'~ ~h:-~11 h<' suhmillc'cl. 

NOTE:- This pcrntlSSton is granted without prcjudir<' to :-~ction tt nclcr 

M.R. & T.P. Act. 

Copy forwarded for information: 

Yours Fruthfull\·, 

Executive Engineer- II I 
Slum Rehabilitation Au thorit~ 

1. Society- M/s. Sagbaug Snchsagar C.H.S. Ltd. 
~Developer- M/<i. New Monarch Builders & Contractors 

3. Asst. Registrar (Society) SRA. 
4. Asst. M.C. (K/El Ward, MCGM. 
5. A.E. W.W. (K/E) Ward, MCGM. n rut)!l;. --

E-.:cc:;r;{J ;~gi~eer- III 
Slum Rehabilitation Authoritv 
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To, 

A 
AA& 

Slum R~habilit.ation Authority 
5tl1 Floor, Grilla Nirman 8huvan, 

Band; a (E~st), Mumb~.i 400 051, 
Fa~:022-265904 57 
'I'd :022-26590519 1 04051 18791 0993 

No.SRA/ ENG/ 1801/KE/ML/ AP 

Date: r3 0 JAN 2009 . 
Shri Tushar Parulekar, 
Architect of M/ s Griha Rachana 
Bldg. No.46, Suprabhat CHS, 
Gandhi Nagar, Opp. MHADA, 
Bandra (E), Mumbai- 51 

Sir, 

Sub: Full O.C.C. for Rehab building no.6 under S.R. Scheme on 
plot bearing C.T.S. Nos. 706,706/ · lto10 of village Marol, at 
Andheri (East), in K/E ward, Mumbai. 

Ref: Your letter dtd. 27.09.2007 

The development work of Rehab building No.6 ~omprisin,g of 
ground+7 upper floors on above referred plot completed under the:: 

supervision of Shri. Tushar Pantlekar of M/ s . Gdha Rachana having 
L.S. No.CA/91/ 13782, Structural En gineer Srpi.. lv1ukesh. Kumar of 
M/ s. Jay Shree Krishna ha"-ring Lic.No.STR/M/ 103 and Site s·~..1pervisor 

Shri. Sher Singh B. Chilotra having registration n o. C/ 128/SS-·ll may be 
occupied on following conditions; 

1) This Occupation pennission 1s for 96 Rehab. Resi., 81 Rehab. 
Residential, 12 Rehab. R/C, 01 welfare centers, 01 society office 
and 0 lBalwadi tenements. 

2) That the Rehabilitation tenements shall be allotted to the eligible 
slum dwellers only. 

3) That the payment of Extra water charges, sewerage charges and 
Assessment charges, if any shall be paid before asking occupation 
for Sale building. 

4) That the balance I.O.A. conditions, Layout terms & conditions and 
Letter of Intent Conditions shall be complied with before 
requesting for B. C. C. of the building. 
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5) That the Annexure II shal1 be got re-venfied from Co.mpetent 
Authority. 

6) That the construction of compound wall shall be completed before· 
O.C to sc...Je bldg. 

7) That you shall obtain ::,·.eparate -P.R. Card for each subdivided 

rehab and sale plot with mutation entries of BUA constructed 
thereon before applying for sale OCC. 

8) That the SWD completion certificate from the E.E. (SWD} E.S. of 
M.C.G.M shall be complied before further C.C. to sale building in 
the scheme. 

9} That you shall get D.P. Road, setback etc. demarcated from A.E. 

(Survey) I D.P. I T & C department of MCGM free of cost, free of 
encumbrances by changing ownership in the name of MCGM after 
duly developed as per municipal specification and certificate to the 
effect shall be obtained and submitted to SRA before asking O.C. 
of last 25% sale component. 

10) The revised layout shall be got approved before requesting for 
further CC of sale Bldg. 

llj That the certificate under section 270 A of B.M.C. Act. Shall be 
obtained from A . .E. (W.W.), 'KIEast'- Ward and a certified copy of 
the same shall be submitted to this office. 

NOTE: - This permission is granted without prejudice to action under 
M.R. & T.P. Act. 

Copy forwarded for information: 

Yours Faithfully, 

__, 9c:Q.-

Executive Engineer - III 
Slum Rehabilitation Authority 

1. Society - M/ s . Sagbaug Snehsagar C.H.S. Ltd. 
~. Developer - M/ s. New Monarch Builders & Contractors. 

3. Asst. Registrar (Society) SRA. 
4. Asst. M.C. (K/E) Ward, MCGM. 
5. A.E. W.W. (K/E) Ward, MCGM. 
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~ a•• 

To, 
~ri Tushar Parulekar, 

Architect of M Is. Griha Rachana 
2268,Bldg. No.46, Suprabhat CHS, 
Gandhi Nagar, Opp. MHADA, 
Bandra (E) , Mumbai - 51 

Slum Rehabilitation Authority 
Slh Floor. Griha Nirman Bhavan, 
Sandra (East), Mumba1400 051: 
f'a'{:022-26590457 
Tel: 022-26590519 /0405 /1879 /0993 

No.SRA/ENG/ 1955/KE/ML/ AP 

Date: .ll 6 MAY :308 . 

Sub: Full O.C.C. for Rehab building no.4 under S.R. Scheme on plot 
bearing C.T.S. Nos. 706,706/ ltolO of viiJage Marol, at Andheri 
(East}, in K/ E ward, Mumbai. for Sagbaug Snehsagar CHS Ltd. 

Ref: Your letter dtd. 04/02/2008 

Sir, 
The development work of P.ehab building No.4 compr1smg of 

ground+7 upper floors on above referr"d plot completed under . the 
supervision of Shri. 1'ushar Parulekar of Mfs. Griha Rachana having 
Lic.No.CA/91/13782, Structural Engineer Shri. Mukesh Kumar of 
M/s. Jay Shree Krishna having Lic.No.STRjM7103 and Site supervisor · 
Shri. Deepak Angane having registration no. A/49/SS-I may be occupied 
on following conditio:.s; 

. . 
1) This Occupation permission is granted for 120 Rehab. Residential, 18 

Rehab. R/C, 02 welfare centers, 02 society office and 02 Balwadi 
tenements. 

2) That the Rehabilitation tenements shall be allotted to the eligible 
slum dwellers only. 

3) That the payment of Extra water charges, sewerage charges and 
Assessment charges, if any shall be paid before asking occupation for 
Sal.e building. 

4) That the balance I.O.A. conditions, Layout terms & conditions and 
Letter · of In tent Conditiop.s shall be complied with before requesting 
for B.C. C. of the building. 
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5) That the Annexure II shall be got re-verified from Competent 
Authority. 

6) That the construction of compound wall shall be completed before 
0 . C to sale bldg. 

7) That you shall obtain separate P.R. Card for each subdivided rehab 
and sale plot with mutation entries of BUA constructed thereon 
before applying for sale OCC. 

8) That the SWD completion certificate from the E.E.(SWD) E.S. of 
M.C.G.M shC\.11 be complied before further C.C. to sale building in the 
scheme. 

9) That you shall get D.P. Road, setback etc. demarcated f.rom A.E. 
(Survey) I D.P. I T & C department of MCGM free of cost, free of 
encumbrances by changing ownership in the name of MCGM after 
duly developed as per municipal specification and certificate to the 
effect shall be obtained and submitted to SRA before asking O.C. of 
last 25o/o sale component. 

10) The revised layout shall be got approved before requesting for further 
CC of sale Bldg. 

11) That tJ:le certificate under section 270 A of B.M.C .• Act:. Shall be 
obtained from A. E. (W.W.), 'KIEasf- Ward and a certified copy of the 
same shall be submitted to this office. 

NOTE: - This permission is granted without prejudice to action under 
M.R. & T.P. Act. 

Your~s aith ully, 

~· p1f 
Execu tiv ngineer - III 

Slum Rehabilitation Authority 

GR1H.4 t 1/\CHANA 
(ARCHIT~CT) 
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~ ••• SLUM REHABILITATION AUTHORITY 

~. \ 

11 
I 

N,o. SRA/ENG/ 169/KE/ML/ AP 

Date: 2 1 JAN 2015 
To, ·. 

v-4/ $. N~w Mo~arch)~:uilder & Contractors. 
B/7VT.-705, Raylon-.Arcade , 
Rainkrishna M~dir Road, 
Kondivita ,Andheri(E) 
Mumbai-59 ., . ' . . 

_
1 

Sub : F)lJJ Occupation Certificate to wing 13' of pFop~sed .. ,'Rehab 
r ·. Building No. 1 in S . R. Scheme on plot bearing ·c~ 'P.S. No 706, 

706 I ~ to 10 of village Marol at Andheri (E),. o€ Sagbaugh Sneh 
Sagar: CHS Ltd. 

Ref : Yo~ letter dated 18/11/2013. 

Sir, .·, .,. 
In continuation ~o part occupation--granted on date_d 20/Q~/2004 

for 1st to 7th flo0r of wing 'B' of Rehab building no. 1. comprising 60 nqs. of 
..... . . 
·residential, 01 ... :no. Balwadi, 01 n~. Welfare. center &·01 no. SoCiety office; 
. . ~ ~ .. .... . 
the re"maining : development work '.of ground floor of w.in:g. 'B' <?f Rehab 

. f f \ -

building No. l~jit S. :R.~ Scheme :ori plo( b eruing C:T,S No>706, 706/ 1 to 
• \ 0 o • • : o • ' • ':. ~ \ \. I • 1, ~ 

10 of village M~tol. at 'Andheri' (E) ~ ·Mti'ihtia1, co'ilfipriSftlg ofi2lnos. o'f rehab 

residential tenements;·. 5. nos. of·.rehab R/C te:r,~eme~t's :& 2 ·nos. of reha}? 

commercial sho·f>.s c~mpleted· unde~ supervision .(i 1;i~.en·s~ Surveyor Shrj. 

Jiten·ci~a ·s. Pat~l';'· -~lb . · N~. P /555/LS; Structci:al~· ·~p~meer .S~ri-.·: N.ikl:iil' . . . . . . - . \ . . 

Shanghvi~ Lie, :N-6:.' Reg. No. STR/S/ 193 and She :s~pervis6r 'Shi{ P:e: 

Parekh; ~J.;i_c. No( Reg. No. P/342/SS-1, may be occupied on the -fortowing:·: . ··: .. . ..,. . 

conditions~ .. 
1. Th~ :full oc&pfit16n permission to wfng 'B' of Rehab building no, 1 is 

: ' \ }· .. - • • • t . 

now 'granted for· 09 Nos. tenants i.e. 2 nos. of rehab residential 

tenements, 5 · n~s. of rehab R/ C teneplt::nts, 2 nos; of r~hab 
commercial :·shops · a:t 'ground floor &' i60 nos. of residential, 01 no. 

Balwadi, Ol no:· Welfa~e .cenfer & 01 no. Society office on upper floor. · 

Administrative Building, Prof. Anant Kanekar Marg. Sandra (East). Mumbai- 400 051 . 
Tel.: 2656 5800, 2659 0405/1879. Fax: 022-2659 0457, Email : info@sra.gov.in 
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2. That all the pending lOA and LOI conditions shall be duly complied . 

with. 

3. That the certificate under section 270(A) of BMC Act shall be obtained 

from A.E.W.W.(K/E) and a certificate copy of the same shall be 

submitted to this office. 

4. That due precaution shall be taken while carrying out balance work in 
the scheme. 

A set of certified completion plans is returned herewith. 

Yours faitl)fully, 

~. "\A\\\\);-
Executive Engineer- W.S. 

Slum Rehabilitation Authority 

,I 
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••• SLUM REHABILITATION AUTHORITY 

No.: SRA/ENG/2022/KE/ML/ AP 

na's SEP 20l8 

./To, 
Shri. Jitendra B. Patel 
Of M/S. Aakar Architects & Consultants 
Ground floor, Satyanarayan Prasad 
Commercial Centre, Dayaldas Road, 
Vile-Parle (E), Mumbai-400 057. 

Sir, 

Sub : Amended cum Part O.C.C. to Rehab building no. 7 in S. R. 
Scheme on plot bearing C.T.S. No 706/2 to 8, 706/11, 
706/12, 706/14 to 16 & 706/22 of village Marol at Andheri 
(E), for "Sagbaugh Sneh Sagar CHS Ltd". 

Ref: Your letter dtd. 02/04/2018 & 04/08/2018 

The part development work of Rehab Building No. 7 in S.R. Scheme 
bearing C.T.S. No. 706/2 to 8, 706/11, 706/12, 706/14 to 16 & 706/22 
of village Marol at Andheri (E), Mumbai comprising of Gr. (pt.) + 1st to 17th 
upper floors is completed under supervision of Lie. Surveyor, Shri. 
Jitendra B. Patel having Licensed No. P /555/LS, Structural Engineer 
Shri. Nikhil Shanghvi, Lie. No. Reg. No. STR/S/193 and Site Supervisor 
Shri. Charudatt Samant, Lie. No. Reg. No. S/789/SS-1, may be occupied 
on the following conditions: 

1. The occupation permission is granted for 353 Nos. Rehab Residential, 
32 Nos. of Rehab Residential cum commercial tenements, 05 Balwadi, 
05 Society office & 05 Welfare center comprising of Gr.(pt.) + 1st to 
17th upper floors. 

2. That all the pending lOA and LOI conditions shall be duly complied 
with. 

414



· 3. That the certificate under section 270(A) of BMC Act shall be obtained 
from A.E.W.W.(K/E) and a certificate copy of the same shall be 
submitted to this office. 

A set of certified completion plans is returned herewith. 

Yours faithfully, 

Execu 1ve 
Slum Rehabilitation Authority 
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A ••• SLUM REHABILITATION AUTHORITY 

No.: SRA/ENG/ 169/KE/ML/AP 

To, 

Date: ' 
l - 2 MAR 2022 . 

Shri. Jitendra B. Patel 
Of MjS. Aakar Architects & Consultants 
Ground floor, Satyanarayan Prasad 
Commercial Centre, Dayaldas Road, 
Vile-Parle (E), Mumbai-400 057. 

Sub. :Amended cum full O.C.C. to wing 'A' of Rehab building No. 1 
in S . R. Scheme on plo1 bearing C.T.S. No 706, 706/ 1 to 10 

~ of village Marol at Andheri Kurla Road at Andheri (E), of 
' Sagbaugh Sneh Sagar CHS Ltd. 

Ref. : Your letter dtd. 04 j 11/2020. 

In continuation to part occupation granted on dated 21 / 01 / 2015 , 

the remaining development wcrk of ground floor of -wing 'A' of Reh a b 

building No. 1 in S . R. Schem e on plot h~aring C.T.S No. 706, 706/ 1 to 

10 of village Marol at Andherl (E), Mumbru, is completed under supervision 

of License Surveyor Shri. ,Jitendra B. Patel, Lie. No. PI 555/LS, Structural 

Engineer Shri. Nikhil Shanghvi, Lie. No. Reg. No. STR/3/ 193 and Site 

Su pen,isor Shri. P.C. Parekh, Lie. No. Reg. No. P/342/SS-I, may be 

occupied em the following conditions: 

1. The full occupation permission to wing 'A' of Rehab building no.1 1s 

now grcmted for 12 Nos. tcn2..r.t s i.e. 0'1 nos. of rehab residential 

tenements , 04 nos. of rehab R/ C tenements, 01 nos. of reha b 

commercial shops, 01 nc. Bahvadi, 01 no. Welfare center & 0 1 no. 

Society office on Ground &. 1st floot. 

Administrative Building, Prof. Anant Kanekar Marg, Sandra (East), Mumba1- 400 051 . 
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2. That the certificate under section 270(A) of BMC Act shall be obtained 
from A.E.W.W.(K/E) and a certificate copy of the same shall be 
submitted to this office. 

A set of certified completion plans is returned herewith. 

Yours faithfully, 

--sci-
Executive Engineer­

Slum Rehabilitation Authority 

Copy to: 
v-1f Developer- Mjs. New Monarch Builders & Contractors 

2) The Assistant Municipal Commissioner "KjE" Ward, 
3) A. E. W. W. 11KjE" Ward, 
4) .,A. A..., & C. "KjE" Ward, 
5) H. E. of M.C.G.M. 

~~l-
Executive Engineer­

Slum Rehabilitation Authority 
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A ••• SLUM REHABILITATION AUTHORITY 

No.SRA/ENG/ 1996/KE/ML/ AP 

Date: 
To, 
Shri. Jitendra B. Patel 
Of MJS. Aakar Architects & Consultants 
Ground floor, Satyanarayan Prasad 
Commercial Centre, Dayaldas Road, 
Vile-Parle (E), Mumbai-400 057. 

( 

L .. 2 HAR 2022 . 

Sub : Amended cum full OC to proposed Rehab Building No. 2 in S. R. 

Scheme on plot bearing C.T.S. No 706, 706/ 1 to 10 of village Marol 

, at Apdheri (E), of Sagbaugh Sneh Sagar CHS Ltd. . . 

Ref · Your letter dtd. 20/10/2020. 

Sir, 

The development work of Rehab building No. 2 in S. R. Scheme on 

plot bearing C.T.S No. 706, 706/ 1 to 10 of village Marol at Andheri (E), 

Mumbai, comprising of part Ground + 1st to 7th upper floor is completed 

under supervision of License Surveyor Shri. Jitendra B. Patel, Lie. No. 

P/555/LS, Structural Engineer Mr. Jatoo Ahmed, Lie. No. Reg. No. 

STR/ J I 54 and Site Supervisor Shri Deepak Angane, Lie. No. Reg. No. 

A/49/SS-I, may be occupied on the following conditions: 

1. The occupation permission is granted for 85 Nos. Rehab Residential, 02 

Nos. Rehab Commercial, 13 Nos. of Rehab Residential cum commercial 

tenements, 01 Balwadi, 01 Society office & 01 Welfare centre 

comprising of Gr.(pt) to 7th upper floors. 

Administrative Building, Prof. Anant Kanekar Marg, Sandra (East), Mumbai- 400 051 . 
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2. That the certificate under section 270(A) of BMC Act shall be obtained 

from A.E.W.W.(K/E} and a certificate copy of the same shall be 

submitted to this office. 

A set of certified completion plans is returned herewith. 

Copv to: 

Yours faithfully, 

-sJ-
Executive Engineer­

Slum Rehabilitation Authority 

~ "Developer: Mjs. ~ew Monarch Buildings & Contractors 
2 . Society _:_ Sagbaugh Sneh Sagar CHS Ltd .. 
3 . A.A. & C 'K/E' Ward. 
4 . Asst. Comm. 'KjE' Ward. 
5. A.E. W.W. 'K/E'. 
6. Asst. Registrar (SRA) 

~~l--
Executive Engineer 

Slum Rehabilitation Authority 
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A ••• SLUM REHABILITATION AUTHORITY 

No.: SRA/ENG/2022/KE/ML/AP 
I 

Date: ~ 2 MAR 2022 

Full OCC as per Reg. 33(10) of DCR-1991 & Appendix XXI Regulations 6(6) and (7)) 

To, 
\.. M/ s. New Monarch Builders & Ccutru.ctors 

B-701-705. l~aylon Arcade, R~rnkr1Ghna, 
.Ma.i1dir Road, Kondivita, Andheri (Ea.st), 
Murnbai- 400 059. 

Sir, 

Sub : Amended cum Full O.C.C. to Rehab building no. 7 in S. R. 
S.cheme on plot bearb.g C.T.S. No 706/2 to 8, 706/11, 
706/1::, 706/14 to 16 h 706/22 of village Marol at Andheri 
(R), for "Sagbaugh Sneh Sagar CHS Ltd". 

Ref: Your L.S. 1~tter dtd. 20jlr':.:2020 

In continuation of part c-::::-:: c:-:::cd 05/09/2018, the development 
worl: r;f :1 .~h;::~b Buil:!.ing No. 7 ex:~]uclin~ 02 no. of temples at ground floor 
in S.l?.. vc;·.-, ·.:~ L·e~:; !:~ C.T.S. No. 706i2 to 8, 706/11, 706/12, 706/14 to 
16 & 706/22 of vll:~~:::,: · :·. ~ , 7".-,} '-.: /\ndheri (E), Mumbai comprising of Gr. 
(pt.) + 1st to 19th upper ilo01::. .•-:: cor;· r:1 r··~d under supervision of Lie. 
Surveyor, Shri. Jitendra B. Patel having Licensed No. P/555/LS, 
Structural E1~gineer Shri. Nikhil Shan[;hvi, Lie. No. Reg. No. STR/S/ 193 
and Site St1pervisor Shri. Charudatt SC:!"!~ant, Lie. No. Reg. No. S/7:.!:~/SS-
1, may be uccupicd. :m the following ·· ·:.·li.tlve~: 

1. Thf' o;--,-~ ,p:atior. permission is g.:; __ nteo f~>r 366 Nos. Rehab Residential, 
67 Nn~. of Rehab Residential ce a~ c-ornrncrcial tenements, 05 Balwadi, 
05 So~i-:·ty office & 05 Welfar~ ce.mer comprising of Gr.(pt.) + Jst to 
19th up~:!.!!" floors. 

Adm1mstrative Building, Prof. Anant Kanekar Marg, Bandra (East). Mumba1 - 400 051 . 
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2 . That the certificate under section 270(A) of BMC Act shall be obtained 
from A.E.W.W.(K/E) and a certificate copy of the same shall be 
submitted to this office. 

A set of certified completion p lans is returned herewith. 

Yours faithfully, 

Executive Engineer 
Slum Rehabilitation Authority 
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4/19/23, 6:10 PM Gmail - NGT: OA 56/2019 "Mangesh Parab Vs New Monarch Builder": R6: Circulation of Affidavit

https://mail.google.com/mail/u/0/?ik=862548dc9e&view=pt&search=all&permthid=thread-a:r7625158162315746163&simpl=msg-a:r44976160769… 1/1

raghunath mahabal <adv.rbmahabal@gmail.com>

NGT: OA 56/2019 "Mangesh Parab Vs New Monarch Builder": R6: Circulation of
Affidavit
1 message

raghunath mahabal <adv.rbmahabal@gmail.com> 19 April 2023 at 17:47
To: National Green Tribunal Pune <ngt-pune@gov.in>, Aseem Sarode <asim.human@gmail.com>,
newmonarch@redifffmail.com, Saket Mone <saket.mone@vidhiipartners.com>, min.env@maharashtra.gov.in, RO
Mumbai <romumbai@mpcb.gov.in>, Aniruddha Kulkarni <aniruddha1488@gmail.com>, info@sra.gov.in,
ccrsdmp@gmail.com, Sameer Khale <sameermkhale@yahoo.com>
Cc: "cc: dattatray.bhalerao@nic.in" <dattatray.bhalerao@nic.in>, Raghunath Mahabal <mahabal60@gmail.com>,
ssgore2005@gmail.com

SIR,
This is an email copy for circulation of an affidavit by Respondent No. 06.
Advocate for Respondent No.06 ( SEIAA)
Dhananjay Chavan, Office Incharge: 7038383654
= Raghunath Mahabal, Advocate +91-74-0011-6222 adv.
rbmahabal@gmail.com =
B-202 Chandravijay, Phule Road, Mulund East, Mumbai-400081
Adv. Sachin Gore 7350212877 | Adv. Sumedha Marathe | Adv. Ashlesha Gondhalekar | Adv. Antima Bazaz New Delhi
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